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meting Formula and the
Title stand part of the BiIL”

The motion was adopted
Clauses 2 to 9, Schedules I and I,
Clause 1, Enacting Formula and the

Title were added to the Bill,

DR. F ARAN SINGH: With your
permission, I want to refer to this
point. He mentioned the question
of bulk payment of compensation It
is very difficult; if somebody loses a
sulf-case and he says he had watches,
clocks, gold, jewellery, ‘ete. in that,
how is it possible for any airline to
take unlimited responsibility of, that
nature? Anybody who travels should
enter into separate agreement with
the insurance company against the
losses, that is my suggestion. The air-
lines will have to go by this sort of
the rule of the thymb, Otherwise
there will be no end to claims.

1 move-
“Twat the Bill be passed”.
MR. CHATRMAN: The question is:

“That the Bill be passed’
The motion was adopted,

14.32 hrs.

MOTION RE: TWELFTH REPORT
OF THE COMMISSIONER FOR LIN-
GUISTIC MINORITIES

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. H. MOHSIN): ] beg to move:

“That thia House do consider the
Twelfth Report of the Com-
missioner for Linguistic Mino-
rities for the period 1ist July,
1069 to 30th June, 1970, laid
on the Table of the Housze on
the 12th April, 1972".

The Indisn soclety is a multi-iinguls~
tic society, The framers of our Consti~
fotton rightly felt the need for igoor-
porafing. in aur Censtitution a Comw
prehensive scheme for giving necessary
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“protection to the lnguistic minorities
80 that they develop a sense of secu-
rity and are in a position to conserve
and develop their own script and
language. Articles 29, 30, 347, 350 and
350A of the Constitution have a direct
bearing on the safeguards for the
linguistic minorities. The last article
was introduced into the Constitution
to give further safeguards to the
linguistic minorities in the matter of
instructions in the mother tongue at
the primary stage of education to
children belonging to linguistic mino-
rity groups in the light of recommenda-
tions made by the States Reorganisa-
tion Commission.

From time to time decisions have
been taken at the national level and
specially in the meetinggs of the Chief
Ministers and the Central Ministers
held in August 1961 to evolve specific
schemes for safeguarding the interest
of Ungustic minorities in the matter
of educational and admimstrative faci-
lities. As a resuit of these decisions
a scheme of safeguards has emerged
end it is the duty of every State Gov-
ernment and the Union Territlory
Administration to make administra-
tive arrangements for implementing
the scheme.

In accordance with Article 350B of
the Constitution, the office of the
Commissioner for Linguistic Mino-
rities was set up in 1957, The main
functions of the Commissioner are to
investigate In accordance with the
provisions of Article 350B(2) ali
matters relating to safeguards pro-
vided for linguistic minorities and
to report to President ypon these
matters at such intervals as the Presi-
Gent may direct. The Commissioner
prepares  annual reports regarding
implementation of  Constitutional
sefeguards as also safeguards agreed
to at the national level for the lingu-
istic minorities, The Commissjoner
also redelves complainis from the
linguistic mincgitien and takes up
the matter with the concerned State
Governments for .remedial action.
However, the Commissioner is not



dbe h‘iuhlighted in m report States
thesé have beén of great held
td ﬂxe Stite Gévermments and epable
thém to-devise whys and means 1o
sélve the probilems of linguistic mino-
rities ‘to “‘thédr -satisfaction. -~ -
Up till now 12 reports have been
laid on the table of both the Houses
¢ 'Pgfijament, The Twelfth Report
Has beén placed’ on the Table ot the
House on 12th April, 1072, With a
gz:v o discussing this Teport, T move
}‘V moﬁm
MR, ¢ MAN;" Motion moved:
“That this Houae do conaide;r the
- “Pweifth Report of he Commissioner
for Linguistic Minorities for the
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1876, - laid on the:  Table of the

-~ Houie on the 13th Agpsil, 19%2".
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sioner for Linguisﬁc Minorities’ In
thin repert . itself; a chapter is given
on-low the lingpistic minorities can
ho well safeguapded. It was given

the  Comstitution . itself. The
Statgs Beordanispion Commission
based on langusge . wes formed in
1954. The veport of that Commig-
sion was discussed. in this House . in
1856. gnd it was suggested ﬂat article
30 should be amended into 3504
and 850B. That was also done by the
Constitution (Seventh) Amendment
Aect, 1956, If one gees thromgh all
this, it may appear that everything is
being . done to safeguard the interesis
of linguistic = mingrities, But in
actual practice, it was not done at all.
In this twelfth report, it is stated
that most of the State Governments
are not implementing the directions
of the Constitution or the recommen~
dations which have been agreed to in
the State Chief Ministers’ Confarence
or the particular provision which
was embodied in the Ceritral Govern-
ment Memorandum of 1958, It is a
very sad affair. That is why I submit
that the problem of .language is not

so . simple, whigh can be brushed

aqide &qon minor 1asue. ') g‘tm_'ng
s w8
oﬂam-“

a minot issue.
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the tpedium of ipstruction upto the

primary siage The Commigsion also
‘M bu the Assam Gavernment
has turned it down. Quite a large
number of Dimasa tribal
peaple demanded that their langusge
should be the medium of instruction
up to the primary stage, but that is
noé  being consideved by the Assam
Government, In Bihar also, it is spud
that Sapthali speakers who sought
instrugtion through their mother
tongue were deliberately refusad
admission. in the schools and as a
resulf, these people have to learn
either through Bengali or Hindi
medium, But the decision says that if
in any one school 40 students , speak
the same language or 10 atudpnh ina
class require it, then the medium of
instruction should be their mother
tongue. In this case it is flouted.

In the case of Madhya Pradesh what
the yeport says is very interesting.
It says that becguse the tribal dialects
have not been develaped, so the gues-
tion does not arise. 1t is strange Is
it oot the duty of the government to
develop their diplects into written
languages and tp give them education
through the mother tongue? Yet, it
is being neglected by our government.

Comiug %e Tripura, the report says
at page 70

“The Commisstoner visited the
Lok 8hikehalaya Senior Basic
Sehool, Champaknagar, during her
visit %o Tripura in March, 1078, It
was found that the majority of
the pupils there were tribals but
witheut sny facilities for studying
fharough their mothertongue or
tmhemel for explaining the
femponis ' to tham im thelr mother-
tongue. This peint was «lhb Brought
mmmmamum Minjster
%y the Commlissioner. The Chiet
Minduier said thet 1 was not posel-
bhummagmmm ns-
trudtign’ ¢ throwgh' the
Muwmwwmuw
difieens | apelcen  {n Tripurn  were
iuu-y*
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That is not the correct picture.
There are hundreds of primeary
schools where there are cemt per
cent tribel students speaking one
dialect, namely, the Tripura dialect.
Se, the Commissioner was not given
a correct report by the Chief Minister.

80, it is not a question of different
dialects. People speaking different
languages are concentrated in a par-
tidular (consolidated) area or areas.
So, education ean be given in thewr
mother tongue. The Minister says
that the responsibility for the develop-
ment of & particular language and to
give children fecilities for education
through the mother tongue is the
responsibility of the State govern-
ment, But Tripura wag under the
Centre for a very long time. They
have not done anything in the matter.

In Manipur there are many dislects,
mgny tribal languages. But the
Manipur Government did not recog-
nise them at all. Nothing at all was
done by them. The Centre also did
not do anything The Manipuri
Ianguage ia a developed langusge
and it is being taught up to the
college level. It is a wntten langu-
age, What prevents the Centre from
ineluding Menipuri langumge in
the Eighth Schedule of the Conshitu-~
tion? #til}, they bave not recognised
it, .

What have you done abhout the
Nepsli  language, whieh is a writien
language? It is a developed Mmguage
which Nepal uses for runnimg s
administration. We bave a sizable
number of Nepalis living in West
Benrgal and Asspam. What prevents
the Government from including it in
the Righth Schedule? Is this the
wRy to treat mingrity language<®
That is why I aald in the beginning

the Hnguistie problem is not so
I¢ 48 a very impersant prob-

lem which involves the oulture
traditions, the mental meke-up and
fhe pmnde;y of the people Every-
W on #t. ¥ you do not
dévalop' "thent, then the unity of the
&ifferent n:!ionﬂlues‘ cannot be
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developed. It is in this view that we
have to loek at this problem.

Take the ecase of Maharashira.
There also the picture is very gloomy.
It s alleged that in Amraoti a Urdu
high school hostel building was con-
verted into a training institute for
women., As a result of this, the Urdu-
speaking students suffered, Why
should a minority institution be con-
verted into a training college? This
prevents the Urdu-speaking people
from learning in their mother tongue.
Why can the Centre not intervene and
rectify such thungs? I do not think
the Central Government is so power-
less. 1f the President wants, he can
take over the admunistration of a
State, and i* has been done in the
case of many States. Why do you
not take over those State administra-
tions which do not give proper treat-
ment to the minoriy languages?
Becauge you do not want to tackle
this problem in a correct way.

Let us come to the question of
languege problem. What has actually
happened in Assam very recently?
Is it only due to the fault of the
Assam Government? Has not the
Centtal Government any share in
that* It is the Government of India
which is dealing lightly with the lan-
guage problem They wanted to
avoid the language problem when-
ever it arose. One day, I was very
surprised to learn in the papers that
our Prime Minister, Mrs, Indira
Gandhi, said, it is a matter for the
Assam Government to deal with their
language problem, Can it be a prob-
lem of the State Government alone?
It is the problem of the Central Gov-
ernment. Now, the vested interests
either in Ausam or in the Central
Governmerit are engaging one growup
of lingulstic people ajainst another
group, ereating blood-sheds,

1 sm not going to narrate all  the
stories, what has actually

there. 1.4m concerned with the peiy
ciple itself. Damage has been done
there and the sense of insecurity
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amongst the minority people, parti-
cularly, the Bengali-speaking people,
is prew: throughout  Assam.
Only a few days ago, I got a letter
as to what atrocities are being com-
mitted here even today. May I read
it out: .
“On the 15th November, a fresk
disturbance started in Dibrugark
area, this time in cur area, Our
entire area was ransacked for 4
hours. The Assam Police Battalion
took the active part—they were
followed by groups of miscreants.
Every house in our entire area
was attacked. My own house was
attacked at about 7-30 p.m. 1 rang
up police for help from § p.m, on-
ward but instead of helping me,
they attacked my house. They
Sroke open the front wooden docr
We fled away. Our telephone, elec~
tric fans, glass almirah, beds and
all the articles they could lay hands
on were smashed and destroyed.
The loss is estimated at Rs. 2500
‘in the minimum. As I have to leave
Dibrugarh immediately with my
family, Hashi and Jharna, I could
not make full enquiry as to dam-
age actually done,

Police arrested our boys You
may be shocked to know that
Kishore Babu, Jitu, Makhi, his son,
Gour Babu’s son, all the three sons
of Jogesh Chakrabarty, two sons
of Mukunda Kaka, Tuni and his
nephews have been arrested. Situ-
ation is very tepse. Arson and
stabbing are taking plece....”

»
Such things are being done even to-
day. Ts it not the duty of the Centrel
Government to provide security to all
those people and do something about
it?  All these atrocities are: being
commitied there. Only a part of it
appears in the papers, Muost. of the

Assam during these language riots
All the Opposition parties should be
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régiresented in that Parliamentary
Commuttee, The delegation shauld be
sent by thus House itself, during this
on itself, and let the peaple kpow
what actually is taking place there.

On the question of language, 1n
principle, the policy of our party is
absolutely clear. It has been our
policy that it 1s the right of every
child to have educatfon in mother-
tongue upto the highest level, in-
cluding the  university stage The
Bengali-speaking population in Assam
or for that matter other munority
groups have a right to have educa-
tion in their mother-tongue yplo the
highest level. In the Assam Assemb-
ly, it was agreed to. Now, it exists
upto higher secondary stage. In
Cachar distritt, the medium of ins-
truction is Bengali. That is there
It wc can have Bengali as a medium
of instruetion upto Higher Secondary,
why should not we extend 1t upto the
university level? It must be. Now
they have suggested that a separate
university for the Bengali-speaking
people in Cachar area should be
constituted. This cannot be the solu-
tion. What will happen to those Ben-
galis who are living outside Cachar
district, those who are living in
Assam-Brahmaputra valley where
the Bengali people are in absolute
minority? There are other tribal
people also. That is why, we say
that, not only in Assam, but through-
out India, where any sizable popula-
tion is there, they should be given
education through their mother-
tomgue upto the university level
That is why our party has suggested
that even if in some areas there are
sizable populations, the administra-
tive language in that area should be

mother-tongue. Of course,
Asgamese should be the regional
language in Assard, but Bengall also

in certain parts, ptﬁiﬂuhﬂy in

Cachar

MR CHAIRMAN: Shrimati Sub-
.Tmhl
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SHRI TRIDIB CHAUDHURI (Ber-
hampore) rose—

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): May we seek
your indulgernce® We were told that
this would not come up before half-
past three Two hours were given
for moving Substitute Motions. I
have my Motion No. 1, which I want
to move.

25 8

MR. CHAIRMAN: Yes; the previous
item was over sooner than expected.
1 allow Shri Frank Anthony to move
his motion,

Mr. Tridib Chaudhur,
also like to move your
Motion?

would you
Substitute

SHR! TRIDIB CHAUDHURI: Yes,
Sir.
SHRI FRANK ANTHONY: I beg

to move:

That for the onginal motion, the
following be substituted, namely: —

“This House, having considercd
the Twelfth Report of the Commis-
sioner for Linguistic Minorities for
the period 1st July, 1969 to 30th
June, 1970, laid on the Table of the
House on the 12th April, 1972,
notes with regret that the Govern-
ment has failed—

{a) to prevent, and indeed has
often encouraged, the growing
lingustic.cum-regional  chauvin-
ism resulting in increasing dis-
crimination against and indéed,
often oppression of the linguistic
minerities; ahd

(b) to prevent, and indeed has
often  encouraged, the growing
‘Sons of the Soil’ movements. re-
sulfing in dual citizenship and dis-
crimination against, and often op-
pression of, lHnguistic mintrities.”
my”

SHEI TRIBID CHAUDHURE: I beg

to move:
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{Shri Tridib Chaudhur:]

That for the original motior, the
following be substituted, namely —
“Thy House, having considered
the Twelfth Report of the Com-
missioner for Lingwstic Mimnorities
for the period 1st July, 1869 to 30th
June, 1970, laxd on the Table of the
House on the 12th April, 1972, 18 of
the opmion that the Government
has not only failed to secure the
linguistic and cultural freedom of
the hnguistic minorities 1n different
States under articles 350, 350A and
350B of the Constitution, 1t has also
failed even to safeguard the ele-
mentary  citizenshap  rights for
them as evidenced 1n the recent
language riots 1n the Brahmaputra
Valley 1n Assam and recommends
that in order to remove the langu-
age question 1n different States
from the orbit of all controversies,
a High Powered all-Parties Com-
mittes, composed of representatives
of different parties 1n the two
Houses of Parliameni, be consti~
tuted by the Government in order
to come to an agrcement over the
question of securing the just
nghts of all hnguistic munorities
in all States and make speaific re-
commendations to the President to
that end ” (2,

st gt W (smoh o)
awmafy weEw, wiwr W fafefes
wrEAEry sfewme ¥ fod g
et vr e or e e R §
av o & e ¥ welt ey W |\
w A 9T fromar adr g fe qw
Far W § fie sromdy ¥ Y go W
% g1 T aw W ot 3w forar s
¥& waT ¥ oo oy sfed ar gamr
four off mr &1 fofrafes wmem-
fdy W o aR AR wem ¥
wit doe Gy & ol w7 ot
fog *
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HTT ATT %7 o § SN R
F fafufen monfan e ¥
W fawfer # ®w =@ ¥ g
woft 7 | o & areeht g e wt gl
g afreQ Y og e AT fgd
fr foivde & foret famifol & o,
T ¥ ¥ feat wreft wf, et ox
B guT SR fvaet 9% s A€ g )
T @ gt ¥ feed o @ A
st fraE & g war & fe oF TwR
¥ oy T AT fey mA, Fvr dwr
eqre ¥ fir s iy 8% 12 forerad
4 &Y gre awa § e o0 TwT
g st B SAEY & #VH AT W
T fraw T arr A8y &

¥ OaT waw § 5 oA fawmer
o g3 91¢ ag fafafer agnfedn
T GATH § ATE WINT FT HEW @Y,
e ¥ AE gow owdwT fafadt ¥
qreE vE@ar ORI A% grr fafeg
¥ arew vaw g, AT aw 7w R
¥ qgaqr ¥ @ ag fely o fafedt &
aeTE TG A WX B I w7 g
qe% arar 7Y ¥, wrd e efiveide
Srigy g fr 1 h ot g e
g wYE g e wifgd fie @23
¥ o fiedt T Wl 9T Tw W W
o v e Wi o el
e ¥Ry wr g fe oAk Bl
fafafiew memfole & oft qarei
! W @ wE A fedd eoR
e ¥ | e Qur P o @ K
et § s wrpnfodir & wdf oY
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o B wH T o &, it o
& s % welr Rl gk, Wi
fagrfenr gy s, e dar o &
wer &, Pt Y 3w 3% § T @
afers @ R 40 o g ¢
AT ET P AN T FATT A W
WHaw @l waw § owd
oY g

ot g o A A e AT
waq & T 1 9w fear gy wrAen
aga fare T & @ awar & fr wmen
aga farg T @), ox fet & e
T AR A g W & A R
ar & A A § A 8, it g
WUy #, W IET g U B A1Rg
fif @z ¥ Wt o7 Rew § W qg
fiet fafreet #Y @7 w9 T AT
afd 1 oW A AW W@
o wifr Sew ¥ A W TR
qTEr B9 g g 8, @ Ad
ageT g7 vy § o

0 aw & A F Ay ag
@ wigh g s fafafies el
WY AT ST WITHY $7 T §F FH00T
¥ TR T § T ST TR Y a1 ¥R
FerPrefy 9 fiogfesr mifiret § i st
frgwt B § O BX W §, ww e
1 W ga ¥ WO T gowew §
& e § fx og sy @ s ¥
w v & 7 g, WY et i

W fegek 3 wif Y §, T ol e
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W ag W e wfgd v aw A
R
et qe¥ # apfema ¥ o 39, grenfE
ﬁmﬁmﬂmmﬁ,mrmw'
s gfrafed & et wor FY o r F
& e AreAFed & WY A awfeR
¥ g Y el @Y 92 77 97 W
H1E FraEr 7 gr | W SR an
& @ A S e gy Qe
IR T TOHT ITH AT AT a7 S
¥ ge wRwm ) wfay fas ad
7 & f oo I @w e @ e
W, 97 R Awfar ¥ W S fa
e e T W g el
N wom afgd AR ey Jewme

s wfey

=t v wury W (TS W19):
IC FTH FT R

st gwar W a7 wE
e T 3T s it gty
%9 ara #71 WY r fafasdy w7 o sarer
A WfEY A A A F AP
feowma X g1 av T 8N

# qa & w67 506 $f¥ AT gy
B | agr aga oY v ¥ @y sy
o ¥ 7Y drar ) ITEer & s 9z
& I Y forwre cwer el g el
e Famd | war fafefier -
Avfror #Y ot Poi¥e’ & Fore farr v
S wograw e ) W #)
oy oy foraely & fagtor ¥ @Y afrw
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og ® ux cfrgrfes oy ¥ 3¢
fergeam o wrar &, Tod frdt A
weXg 7y, afew & a1 wgh fr we
siyFeform uar onvdr oY swaer frgeam
A wrer §, fe o wud o ww g -
TP | AT OX FB AT o
ag Fgd § fir aepa ATy wew en ¢

ar gepy 7 gw gffaw §, e sws fog
Qe o fear wmer @, Swwr
FE AT § Tt T AR FE s
¥ gy Froawdy IaT 7 €7 2 faar
wrar 8, se%F fag gfimafed ewmfow
T Mam et §, W= oY F fax,
9w FAF AT FY 49T &, Faju%
FIH G JT{ET, ST AFTAT &Y T
&, S Nfrw @y & fag o ot
we foy @y wnfegg, ¥ Qar &ara §
fag 74 {57 sy ) gF7 TP FrCwr
gt i faga SN Fefasrr
TEMAEI Y WA A I & AR
¥ wE A d oy e wg fear s E A
I gaAATAT Ry wiaT § A1 Fpedr w'te
wepa feeqet #Y qreT § 1 axfmenlt &
g3 werders @ oY duT gHEy o
&, AaaarT g A Q¥ Y Fra st s
Y af § e I 37 A e
Y aT s fa Agw ATy Y WAy
&1 ¥ wgar agdr § O €7 Y e
®Y qror FET FTow-qrT T W
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AYAT el Wiy AT W o oaver quy
e gady tawrw Wi we g ¥
#r wre ) qwTy & g Wil i Ry
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faat ¥ wra WY oF wmaT ) Ay faa
AT 47 W g AZY 8T 4T AT
o & fgedt WY oy ST A7 agy
grer fisar sy &0 1 F@T wOEgE ¥
|9 WIAT F AT AT fRTwaCer
iy 4 o g frar o swwr
waw 2 & i Set ooy Fae o s
& 9 fgrdY agm o< A figga A
T g JarE W ow@w oA & §
o ghe T AT AHTT & @A A JO
¢ dw ara FY I q@ ¥ WAG &
& astra & A A7 e & qry Ay
aferm a@r gar, fely Ay sl
gt aff g€ owm ¥ Awr fewy
FFW Nar AT AT & /7 gAY
IEA AT AT FT0 ¥ gAY
¥ o AG A T AT g of 7
o = wrar 3 warEmEe o fe=
TG F AT AL ARG | ZH A AL
a7 fgedt gafon amx ¥ fin wefed
FY AR FIH F PEAT X T3AT 1A 0
ot w77 fY Twdt odt | gaTt o
¥ wdar # frt ady sy o) f
qogs & wrg W A e far Ty
g e oft Recerrcen gy ¥ F o
e T i i ooy et o s
g o o o e o Foree
fow & & o S o o e Sl
Brrdi et b o6 e f e
% gan fr witeere A gt e
foreed i My ATy W fgedt &
e ity ool ol et P 1
RO e Al rol Y R
oy ot i vy g ol i e
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¥ fza ¥ WY fowrr aa war | /e
g &7 F5eaT 7Y a= | W THE Wiy
M waw g wrfer a1 wE gEn
TAFT AdaT a7 gut 5 9 3§«
Y ITH AT HTEed TE F2AT 9T AN
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SEEEY W WA 9 FEAT T4
f& zarh we T fad fh 2
I AR I & s v X AR
+ft wgr Tt fF oy T AR )

afrmrw ratver & .
1500 hrs.
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# Frzw g 0% W A WAIg gvare
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70 a7 ¥ a9 ¥ fawr s A
T qrfpeart demer 7Y w0

ar fawfrdt & sAwr grimdwe
FHgrar g, sOFTE AOFT @I WEzw
97 Frad F1 wrf e A& gar 3y
sHY %7 747 § fF 3§ AIF T w5
& afFm & A9ET uF  FEIEeor faeef
T Aawdrg 1 et w3 A
zfar & faq ar= @1 = a8 oF
g § 9 ¥ fro ot afew fadh A
fedt ar= & fag ¥ e frad v &
wf &1 san qfesa & 35 A A
#r e o grdY &1 FAATT T A
gogr 3¢ DT A wd & Afew
3¢ g 77 & et 3§ @y w1
o gw A0g & AT 93 FATATH
waT wrar § Py &vwd adr ol o
wrefaqy A w9 A e Twar ¥
& areet g fr welY ey Y & gaEIw
7 qify a8 e gifad g7 @F
Yz e #7 a5 | dfgsr w1 &Y
JETW IAET AN g g 7 oy
e § W 9g wffe ofewr ¥ oAl
7§ =ifer INFD § =% 3w
Ay Y Frelty ovRT ¥ samey S
ax % faawr 3 X i avE A
g o 9w wd § W
w|r g D i gaH wel
AR GT AW FLAATHFIG |

zae Q¥ AT A o £ ¥
wE &1 ag T § fis o aw dwee
e wr v gt e d e aw g
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[shrerdy et o]
Npraeh ) Hahrg ool
wmly & oy ag foere 3 MW
feeelt ¥ TAART TG TR ¥ ag
w41 e g I A dwe qrw et
aw % 2| Ffew sror qaw Pl ¥
H A gmfar T e g
A8 {1 v SN AT wW gI A
& Sl B TRT T Y FE F,
TR ARt AEET €AY 3

T /T T w7 A AT 8
77 WY gerdT @ AT & | THaY a9g
g § fr vk geifaqwa G Ay @ 0
TH g9 &1 AT ArATd aA5AT BY FHE T
qT T F A | A AT TF Y A
iy & aY 7y Prfaye s ar AR
wige Fe & f o @) o Y as
2@y Yew AN A awy &1
TAA 43T AL § IAL AV Ay wA
wrr & 5 g ©F €, 7@ @F A g
AW HT ARy ¥ 1 o aw & dee
®1 F¢ fear QT ¥ | WG TF qoAT A
o & B, 7 T gy awa § 4 F fawer
HEY EE IFAE TA A w1
fe ag wrf e o a1 e @
AT AR TN A Ea
A AR A WESH FANE
g 7 werE | e ag far & fe
Hug fraw & 915 waw @ dav A
g g 1 ¥ AR ¥ ag WY wren § ag
itz T W &1 v aved
spfar g g1 vl fr wgt @€ W
wirar q Ay o § et red gk
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stramee w7 fx¥r vl ) od aC A v
wx a9y § @Y wre } a7 ya o gmd
T 9z & a1 qEd wwr ¥ faw
weft & & frft A N eI
EPIT | T AT WY BT WYY ey

&, o a WY Tafaer e =few

1961 ¥ ow fafreest o srew
gt @ 1 3a ¥ ag Gwwr g W fr
ar gedE § saver e fedy e
FT AT Y AT AT ITAT WIS B FEY
FTST FEAT AT | NS TRE 7T FY
™ 77 & AP g 7€ ) W TR
FT ATEATYE ¥ Fav ATAF & | qg A
wHAT 1961 § 9w fafesd & W
forar w3 o7+ gafaT AT e

fonr o@ & oF & wry W W
A ST AT Arfa I qow A firee
T 9T ¥ W Y 917 IwE | DR
firrdy & w9 €9 iy Y oo o w@
§ & wew adfor wew o 3w @Y
forar & 1 &w wfirerre wrgE o foid
Fo Wy sgar Wik off | gwdr foer av
fir figrg Ty &, owmT R §, ey o
wrer 7t G forerar gt gfcaforn
¥ ar av 7 | TN figwrar P wwr
T T o7 fF e @ & gy
ardt ol wr ¥ o't wad ol
w7 § Wkt % wply fe W@ ond
o dfewr & wr ofr § s vl
o7 WY ogR AvaT, WY wTer fY ar
anit feorwedt i wior 9 B wrenlt
ot Py Tl Reorr el o WY i -
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forafr wifem | ot 3w ATeT A ATARY
aFr =fign 1 3 w1 3EAETW AR W

afx o e & wdife o A A A
sfrra AT 7 AN § ) 97 9T TATT
oY vt FTowAT § W 4 OHE
¥ 9fF a0 IWEY I WER 9 AR
Y &, gAwr a8 AFET A W R o
¥ Frfge, g7 Tk AdAT a8 FAT &
s wAt wAw 7 gAEg dy O WY
g "1

qF T & g A weAr qger
g 1 gTETEY AT Y Ay W Fwry
Afeledras w71 vgr v fog wrgy ¥
fresy & gasr oY oo 3§ 1 S W AT
agl frwady § 1 @ Wew w2W F AH
&, I 92w w1 WA ¥ T g AN
FaR A sg aa §fe g wmeEw W
af A § ) 97 IR I Y Ag
ot A AR A KT FT A FE
et soraal & o & SN B &
oo w9 &7y g% fafafes wigdt-
Tt #7 samr 7@ 1 gAY A A
arir wnfe At & o qgRar
¢ ar W gaw saw wEAr g )
wark Wi s@iwas g
*r§ sarq Frafafers wrenfdre & oo
ad FT TG

MR, CHAIRMAN: Shri Indrajit
Gupta,
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MR. CHAIRMAN: All right,

SHRI SAMAR GUHA (Centa):
May I make a submission? I was a
bit late.

MR. CHAIRMAN: He was absent
when his name was called.

SHRI SAMAR GUHA: I am a
heart patient. I take half an hour
rest after lunch. Please permit me to
move my amendment.

MR, CHAIRMAN: Yes,

SHRI SAMAR GUHA:
move:

I beg to

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the Twelfth Report of the Com-
missioner for Linguistic Minorities
for the period 1st July, 1969 to 30th
June, 1970, laid on the Table of
the House on the 12th April, 1972,
notes with regret and concern that
the Central Government has failed
fo take necessary measures to
firmly deal with the situation in
Assam, arising out of the present
language riots, and Iet the whole
problem of law and order situation
in Assam to be handled with local
initiative, and urges upon the Cen-
tral Government to take the fol-
Jowing urgent and adequate steps—

(a) to undertake, under Cen-
tral initiative, proper measures
in accordance with the national
policies and national objectives
to resolutely deal with the violent
law and order situation prevail-
ing in Assam and to take effective
steps to speedily restore normal
conditions in Assam by taking
drastic measures against conti-
nuation of violent actjvities
directed against the lives, pro-
perties and honour of the various
linguistic minoritise;

{b) to take early steps for giv-
ing compensation to those whose
properties have been either burnt
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or looted and depending tamily
metabers of the riot victims and
to ' make ' expeditious arrange-
ments for proper rehabilitation of
the riot affected people who have
been dxsplaced from their homes;

Bintal s

{c) to imm y  rel
Government employees belong-
ml to ihe minority groups who
have been arrested at the time of
the riots and to withdraw suspen-
sion orders against other Govern-
ment employees belonging to
the linguistic minority communi-
ties and also to release leaders
and. other members of the
linguistic = minority communi-
ties;

(d) to institute a judicial
enquiry into the recent violent
happenings in Assam under the
Chairmsnship of a - retired
Supreme Court Judge,

(e) to send an all parties’ Par-
liamentary delegation t0 Assam
to restore a relation of faith,
understanding and goodwill
among. the people of the linguis~
_tic minprity .communities and
the - Assamese speaking com-
munity living there and restore
confidence .in regard to their
future security in the minds - of
the people helonging to different
linguistic minority communities;
angd

() to  set up a special COm
minkign by the Linguistic Mino-
Tities' Comimissioner to find out
W ys and means tp resnlve the
"Iangque dispute ' in Ansam in
aceordance with - the ‘Congtitu-
‘ﬁonn,‘l provismns and . accepted
national pouc»,es regarding
‘and privileges of the lin-
» to minmpitxqg in regged -to
their Imguaqe, cqlture aqdrﬂu
‘ciftion.” fs'b
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- said ‘there is not one single

who will never act‘
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man. my subs'atute mohon reads

“This House, having consxdered
the Twelfth Report of the Commiijs-
sioner for Linguistic Minorities for
the period 1st July ‘1969 to 30th
June 1970, laid on the Table of the
House on the 12th April 1672, notes
with regret _ that the - Government
has failed— ¢

(a) to prevent and indeed has
often encouraged, the growing
linguistic~cum-regional chauvan-
ism resulting in increasing dis-
crimination against and indeed,
often oppression of the linguistic
minorities; and

(b to prevent and indeed has
often encouraged, the growing

‘sions of the soil’ movements, re-
sulting in dual citizenship and
discrimination against, and often
oppression, of linguistic minori-
ties”.

This Report is significant for what
it reveals, but, if I may say so with
respect, it is even more significant
for what it does not reveal. I do not
think many members in this House
have any awareness of how art. 3508
came to find a place in the Constitu-
tion. If I may say so, I have claimed, -
quite rightly, complete credit for this.

I fought a long, bitter, lone fAght
for it, In the Joint Committee on the,
States Reorganisation Bill and the'
Constitution . (Ninth) . Amendment -
Bill, there was not any reference to
any safeguards ‘for “'tlfe  lingufatic -
minorities. 1 pointed out the m- :
mendous ‘gap between profession on
the ope side .and practice won . the.
other. 'Thé Government kept on
mouthing -this slogan: that ‘we ~ will:".
give the linguistic minorities not only .
adequate bit generous safeguards’. 1
& safe--
guard; you are, fO! Q. if, this o -
the’ " Clovernars: ”Whlggczﬁ v?l:ver g
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the Joint Committee to have a Lin-
guistic  Minorities = Commissioner.
.Pandit Pant, a great friend of mine,
said ‘no; we won't do it'. Then be-
cause the Cabinet brought pressure,
we get this provision in. It was my
amendment. 1 had asked: ‘All right;
have this provision, but also give it
teeth’.

'What did the States Reorganisation
‘Commission say? They said, ‘we have
to point out with ‘regret that wherever
we have gone, we have received com-
plaints, not only of cultural oppression
of the linguistic minorities through-
out this country; we have recgived
complaints of their economic exploi-
tation, of their economic oppression’.
They said the Centre must take
powers. The Centre was not con-
cerned. It took no powers, Govind
Ballabh Pant said ‘No; we will not
take powers to issue directives’. I
asked, ‘Why not? You did it for the
Scheduled Castes and Scheduled
Tribes. Why won't you do it for the
linguistic minorities?” Then at the
last hour, at the last minute, he said:
‘We do not have to, because under art.
355, we have inherent powers to give
directives to State Governments if
they do not safeguard the interests of
the mijnorities adequately’.

Now, Mr. Chairman, what does the
Commissioner say? The Commissioner
has said, quite rightly, that they
cannot be saddled with executive
functions, that it is for the Centre to
implement measures to see that the
linguistic minorities are not reduced
to inferior citizenship status. Un-
fortmnately, 1 lead a'minority without
many votes! What is the languag-
whigh the GCovernment understans?
The only lahguage to which the Gov-

ernment responds is thelanguage of
rioting. arson and unfortunately rape.
Only a yery few of the minorities, un-
forfunately. I say have this language
which the Government understands.

How Uatte is-the Central Govern«
ment boday, th spite of all ity mealy-

molatined ”; «af the #logan of
saoylar: | - acy, concerned with
the unwme triporities? Todny India

AGRAHAYANA 7, 1884 (SAKA)
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is a country of linguistic minorities.
How little the Cenire 1s concerned with
them is shown by th2 fact that tis
Commuissioner for Linguistic Minou-
ties has had to point out with regret
that from 1965, il the 11th report
you have not bothered to bring them
for discussion before t'us House.

Then, whom does the
think of? I am glad that Shrimati
Subhandra Joshi referred to Mus-
lims. At one time, I was one of the
few Members in this House to take up
their cause, till the House broke up
in disorder in April, 1964 because I
was pleading their cause, I use the
word ‘politician’ because statesman-
ship has gone by the board in the
morass of politics as we see it today.
In the muddleg politics of today,
statesmanship has become the first
casualty, and the only, consideration
is votes. You only consider cne or
two minorities, but even there you ‘o
not consider them too minor, As I told
my friend Mr, Bhandare, there has
been 5,000 years of oppression of the
Scheduled Castes. and foriunately
they have the numbers. But unless you
take to the streets nobody will listen
to vou: there would not be a hair's
breadth of qualification in the opures-

sion that you have suffered for 5,000
years,

politician

My friend Mr, Bhandare will agree
with me perhaps that in spite of all
the lip-sympathy given to the
Scheduled Castes and Scheduled
Tribes, they are perhaps the most in-
ferior of all the millions of inferior
citizens represented by the linguistic
minorities in this country, I am not
going to say anything about the Mus-
lims. Otherwise, I will get abused
as I used to when I took up their
cause. Somebody told me. “Why do
you take up their cause?” They are
sui generis. They are paying for the
sins of a thousand years of Muslim
rule. They ure paying for the sins of
partition. But 1ét the MusHms look
after themselved' Betuime ‘somebody

tells you thst“lm are puyltig for
their shhs,
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The Sikhs are a comparatively small
minority. They are fortunate. They
have got their own State. Forto-
nately, they are also able to indulge
in this only language that the Gov-
ernment understands, the language
when they have a legitimate griev-
ance, of gomng out into the streeis and
underlining them as 1t were, by rnot-
ing, arsoh and other things.

1 am sorry to speak in this way
but 1 am speaking with knowledge
and wilh growing resentment. After
all, not even God can help the smaller
Linguistic minonties today. 1 am deal-
ing with the problems of a small
Lingwistic minority which I have the
privilege to represent today, because
not only are they facing increasing
arrogance, linguistic cum regional
arrogance, but they are facing all the
discrimination that 18 endemic in
Indian society today: caste first, re-

ligion next, and now, most of all,
Janguage.
What happened in this House?

Alone 1in this House I was sitting
there near Shyama Prasad Mukherjee.
I opposed the formation of Andhra
Pradesh, and I said, and I predwted
it, and every prediction of mine has
come true. I said to Katju, the then
Home Minister, “Your effigy will be
banged or burnt by posterity for
this crime that you are committing
against the country.” He walked out
and he said Mr. Anthony is abusing
me. He mistook my perfectly par-
liamentary vituperation for abuse.
‘What happened? What did 1 say?
1 said, first you will destroy the lingu~
istic minorities. As soon as you put
one language in the position of poli-
tical dominance, the linguistic mino~
ritiee will be destroyed and where
there are large enough groups they
will be physically oppressed, 1 made
this prediction. Read my speech in
1088,

I said Andhra Pradesh will open up
a Pandore’s box. It will precipitate

NOVEMBER 28, 1872
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because you will find one Andhra
feels that the other Andhra is not
prepared to treat him with a sense of
equality. And you see the irony of
this original sin of Andhra Pradesh
today You think that your five-point
formula is going to be accepted: it 1s
not going to be accepted. It is not
gomng to be accepted because you al-
ready have de facto separate States
regional commttees and separate
budgets. There will be, sooner than
later, separate States and you will
have both de jure States—Andhra
Pradesh, Telengana and probably
more,

SHR! ATAL BIHARI VAJPAYEE
(Gwalior): The language is the
same.

SHRI FRANK ANTHONY: That is
the tragedy.

15.20 hrs.
{MRr, DEPUTY-SPEAKEZR in the Chair]

Once there 1s s regiona} chauvin-
1sm, you see what happens. I said
that multi-lingual States were the
only guarantee for a semblance of
equality for the minority groups.
Once you make one language domie«
nant, you see the result. My friend
Mr. Vajpayee said that millions of
Andhra-speakin people subscribing
to the same H.ndu religion talked of
nepotism and discrimination. Can
you imagine what is the position of
small linguistic  minorities? You
cannot edven imagine what goes on,
what is happening today under the
slogan of secular democracy. It can
be better imagined than described;
in fact it cannot even be imagined; the
imagination boggles at the oppression
which’ the linguistic minorities are
facing in the country today. Let me
give you some examples. What o
we see? We see these evil man<made
tragedies. I refer to the evil man-made
traaedr in Assam. I have seem re-

in different papers that several
leacunz Congressmen have mnmd
trouble against the Bangalils.
Assam; the press is frightensd £ M
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muzzled, When the first reports came
in I did not know; I thought it was
another periodic exercigse against our
unfortunate Mushm brothers. Later
on I realised that this time it was an
exercise, not against - Muslims or
Biharis but against these unfortunale
Bengalis. What is this exercise? You
do not only 1loot you do not only
burn or murder; you rape their wo~
men. Some people found; have writ-
ten that the reports are garbled and
have been playéd down.

This is the extent of the atrocities;
they are man-mede. In the name of
language &il this is done. Nobody has
got to know the truth. You hig it in
1960; you have hidden it again. But
took at the tragedy. I do not want
to point a finger at my Assamese-
speaking friends because the tragedy
was perpetrated n the time of Jaw-
aharlal' Nehru when Government gave
hostages to lguistic chauvimsm to
the dinitegration of the country. 1
alone in this House opposed it. What
is thebasi¢ reason? It may be re-
pudiated: it may be denied. I have
read reports that the Assamese are
afraid of losing their political-cum
linigustic dominance. They are only 52
per cent. Others say they are only
42 per cent. So the Assamese will
be concerned with driving out the
Bengalis, Muslims and Biharig so that
they do not lose their political-cum-
regional dominance. That is the
stark truth.

‘What is happening to the smaller
minorities? I was shocked to see
what the politicians do, because there
is no statesmanship left in the country
in this muck-ridden politics that
has now become the order of the
day. I was shocked. What do tke police
men do? Dr. Chenna Reddy said that;
he issued a statement which was not
contradicted; he said that his Telan-
gana Praja Samiti joined the xuling
Congress oo the understanding with the
Prime Minister that the Mulki rules
would be implemented in their en-
tirety. Thig is what Dr. Chenna
Reddy has said; that was the price
which wis pafd by the Ruling Con-
gress,
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Now this is what i8 happening to
these unfortunate Bengali people.
My friend Mr, Vajpayee will not be
very happy about my referring, inci-
dentally, to this dubious accolade.
Who acquired the first dubious accol-
ade of killing in the name of language?
Hindi Senas in Hindi language
(Interruptions) Read my book and
you will find chapter and verse there,
That is the tragedy. What do you do”

The report of the Commissioner for
linguistic minorities is a scanty re-
port, a superficial report. But what
it says is tragic enough, It pinpoints
the curse of the unilingual state that
Government have inflicted on the
country. The Centre likes to wish it
away. You mouth the slogan of
secular democracy; you think that you
have deluded this country and those
abroad that there are no minorities;
they are all more than happy; there is
a state of euphoria among the minori-
ties because they are so well-treated

But what is the position ac-
tually? 1 have only taken some of
the extracts from the report. What do
the unilingual States say? They say.
they have no minorities. Haryana
says, it is a unilingual state and there
are no  Punjabi-speaking  people.
Punjab return the compliment
and SAys, there are no
Hindi-speaking people. When I
argued the Arya Samaj case,
unfortunately the Arya Samajists did
not claim that Hindi was their langu-
age, but at least ¥ got the Suprenic
Court to accept that they are a re-
ligious minority; so, article 30 was
attracted and we won the case.

What about the Hindi States? What
does the Centre do? The Linguistic
Commissioner hag pointed out how
deliberately and brazenly they are
flouting the 1956 memorandum. I got
Mr. Govind Ballabh Pant to put that
memprendum on the Table of the
House, because I was interested in
article 30 and affiliation of edu-
cational institutfons. The memo-
ratidum says that the States should
refax the condition of knowledge of
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the regional language for passing the
test for entry mto the State service
But the Hmd: Stales are brazenly
flouting 1t What does the mealy-
mouthed politicking Central Govern
ment do0? Do you have the gumption
to tell the Hindi States, “This 1s a so-
ferin assurante we have given o the
munorities”” The U P and Bihar do 10t
allow a linguistic mnority to get a
Jjob unless they pass thiss ultra-duffi-
cult language test Do you say any-
thing? You dare not, because over-
night your Government will become
a mimority government That 1s the
condition to which the lingmstic
minorities have been reduced 'The
physical condition of the Deputy-
Speaker 1ndicates some kind of phy-
sical euphoria He 15 more than
fucky .

MR DEPUTY-SPEAKER This 18
another imguwstic contusion

SHRI FRANK ANTHONY be-
cause fortunately for them, they have
got their own State and they have
been saved from this curse of lLng-
wlsm«cum-regionalism

What are you doing about the sons
of the soi1l movement? It is the most
viewous variant of communalism 1n
this country You are not anly en-
couraging 1t you are affirming 1t
You have got the Shiv Sena In Bom-
bay You Mave either too frightemed to
sy anything or secretly you approve of
the Shiv Sena ideology, because In
every State you have the Shiv Sena
ideclogy What 18 1t? Maharashtra 1s
not for the Maharashirians Maha-
rashtrg is for the Marathi-speaking
people God and the devil take those
who do hot speak that language That
is the ideology 1n every linguistic
State 7% ig not those who belong to
the Sthte, it is those whose tongue is
the regional language of the State
You hsve encoursged # Wou are
ercouraging it at least covertly M you
abe "not doeitly

What does the Lingwistic Commie-
syl In Guistat, wea the
Arovpe ave Yeing discrisiwaied
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agamnst The Marathi-gpeaking peo-
ple cannot get jobe in that State
What i1n God’s name 15 the fate of the
smaller minorities? The position of
sma'l munorihes 1s, they are not only
inferior citizeps, they are not citizens

at all They aie only citizens for
paying taxes and suffering othm
restrictions

Min: 1 a very small minority We
do not get any jobs in the States
because we cannot fulfil the pre-con-
dition being imposed brazenly flout-
ing the memorandum But at least
we try to give education and through
scnolqn ships we have more and moiwe
young men and women who are edu-
cated But they cannot get into the
colleges, because you have got thus
evil residential qualification How 13
1t berng apphied” In Mysore for n-
stance, my people go and say, ‘We
want our sons toget into the MBBS
Course They ask How long have you
been resident in the State® They sy
‘“We are Central Government servants
We cannot reside for moie than 3
yvears in any State Government says
“We are sorry’ They say, “My house
is here My father 1s hete My grand-
father 18 here  But our cmildren can-
not get into any of these (olleges
You wonder why they arec leaving the
country, Where in God’s name are
they to go to?

In this country they can only live
in a ghetto or a gutter I know I have
spoken with some emotion because
what 1s happening i¢ tragic I do not
deny the Scheduled Castes and iher
reservations But in Mysore all the
dominant political groupé have be-
come backward classes

Fortunately in Tamil Nadu, a amm-
lar.move has been struck down In
Mysore all the gominant political
groups have become backward clasges
Alter the Scheduled Cagtes and
Scheduled Tribes gnd the artifically
Wwwﬁ: m fhose wha &:‘: nx::
resgry £ those Wi
call themselves backward
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!
I know my friend, Shri K. C, Paut.
I was a great friend of his father, and
I Iike him althouth h» is a youngster.
He tells me "] kncw 2s nuch as you
about what 1. happ mng to the Anglo-
Indians; 1 know what 1s happening
{o the Sikhs", which is a presumptuous
arrogation. You do not know a damn
thing about what 1s happeming to ihe
small minorities, but you think you
do because you mouth the slogan of
secular democracy You may bluff
yourself but you are not bluffing

anyboay else.

SHRI JYOTIRMOY BOSU: Did you
say ‘dury’? 4

L ]
SHRI FRANK ANTHONY: No. 1
was going to speak on another issue
hul since my time is up, I will end
on that note.

SHRIMATI JYOTSNA CHANDA
(Cachar): Sir, we are discussing
the Twelfth Report of the Commis-
swner for Linguwstic Minorities in
India. This august House had gone
through eleven such reports in the
past, The question is whether we
have achieved any results in the
course of the long 25 years of our in-
dependence.

At least we, the large bulk of lin-
guistic minorities living in the State
of Assam for generations, would find
it difficult to believe that we have
achieved anything. Even at thig very
moment, when we are discussing this
report here in Parliament, the life,
property, honour and chastity of
workmenfolk are in great peril
in the Brahmaputra valley in Assam.

For no earthly reason, at least
known to the civilised humanity, for

the egventh time in succession since-

independence, gram 15th September

barbar cruelty in  the form of
genocide has been continuing upon us,
the Bengalis. The modus operandi of

;u:essnt' camage Jn Barhmapatra
V. is dhe pame policy to annibi-
1 exierminate the, Bepgall-
m:kbpg community by any mesns,
fair or foul,

AGRAHAYANA 7, 1894 (SAKA)
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Fastly, I would like to point out
thiat the provisions of the Constitu-
t1on are nst honoured 1n some States,
particularly in Assam. I now refer
lo pug: 10, para 51 of the Report
under discussion, where in 1t is men-
ticned that the State of Assam have
made their own rules which say that
the language to be accepted as mother
tongue will be in accordance with a
list to be prepared from time to time
and approved by the State Govern-
ment, which 1s i1n clear violation of
article 350A of the Constitution which
porvides for special directives for pri-
mary education in the mother tongue.

In  this connection, I would like
to mention that the Bengali medium
primary schools in the district of Ca-
char do not get grants over Rs. 1,750
per annum but special primary schools
m Assamese medium have recently
been started in Hirlakand: in Cachar
with ad hoc grants of Rs 2,000 each

evenn though these primaty schools
exist only in paper.
The g@chools started under  artiele

30 of the Indian Constitution are now
under pressure in Brahmaputra valley
and some of them have been forced to
convert the Bengali-medium to As-
sumese medium. I may cite as an
example that 250 schools in Goalpara
district were converted into Assamese
medium overnighi. The provision f{or
the protection of linguistic minorities
1s being vloated there.

Now, I refer to para 56, page 11 of
the Report regarding secondary edu-
cation wherein it has been mentioned
that the Home Ministry’s instruction
of 1956 has not been implemented as
yet. The procedure in Assam is be-
ing violated as it existed on 1-11-56.

1 come to para 74, page 14 of the
Report wherein the Chief Secretary
of the State Government is in charge
of the work relating to the safeguards
for lMpguistic mingrities and is also
the Minority officer at the State level,
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The Deputy Commissioners ere m
overall charge of minorities in the
districts. But what we find in Assam
1s that the Deputy Commissioner of
the Nowgong district, s Superin-
tendent of Police, his subordinate
officers, looked after the Bengaly lin-
guistic mmorities in such a way that
looting, arson, molestation of women-
folk and other atrocities were com-
mitted and even now the reign of
terror exists in that district It is a
pity, though pointed out to the State
Government authorities and Union
Government authorities, no action has
been taken by any of the Govern-
ments

Similarly, the Deputy Commis-
sidner of Dibrugazth has failed to
safeguard the lives and properiies of
Bengali-speaking minorities there,

At Jorhat, the polire remamed si-
lent spectator when Bengali shops,
houses, were submitted to loot and
arson and the Bengalis were assaul-
ted on main roads of the town

At Golaghati, Sarupather, Sakia-
pather. Naojan, Barapather, etc, po-
lice arrested not the rioters but wic-
tims The Sub-Divisional Police Officer
connived alongwith the offlcer in
charge of Sarupothan Police Station.

Similarly, the Prineipal of the Di-
brucarh Medical College has tacitly
helped 1n elimunating Bengali doctors
and students, I understand some girl
students of Dibrugarh Medical Col-
lege have met our hon. Prime Mini-
ster and narrated their miserable
plight while she was in Shillong.

The Bengali employees of the N.F.
Railway in Nowgong area, mainly in
Chaparmukh-Moirabaree, Chapar-
raukh-Silghat and Dibrugarh Rail-
way colony have been subjected to
inhuman torture. Even womenfolk
have not been spared, Some women
are still umtraced.

In these atrocities, mostly the per.
sons of Bengali community are being
‘afrested and tortured without grrest.
ing the mysereants. It is so unfor.
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tunate that the State Government has
completely blacked out ail these in-
formations and nobody has been al-
lowed to visit the site of occurrences.
Even the Minister of State for Home
Affairs of the Union Government was
not taken to vigit these areas and
also the Minority Minister of Assam
was not allowed to visit those areas.

This recent oppression on linguistic
minorities 1s mot the first time in
Assam. Not only the Bangalis have
beéen subjected to atrocities but the
Marwaris and Hindustanis have also
been the victinis

This ,time, the All India Radio sta-
tions of Gauhati and Dibrugarh were
continually indulging 1in spreading
hatred agamnst the Bangalis

The Vice-Chancellor and some pro-
fessors of the Gauhati Unmiversity led
the students to meet the Prime Mim-
ster at Shillong and these persons are
paid by the University (jrants Com-
mission

The mnority boys and girls have
been bealen away and tortured.
Theiwr books and belongings were all
burnt They have no safety and se-
curity there. But they are being
forced to return to their respective
institutions, May I know from the
Government of India whether thev
will take the responmbihity of their
security?

Before I conclude, I would request
the Government that this whole sad
affair should be probed into and a
Parhamentary delegation should be
sent even now to make on the spot
inquiry of the whole incident.

A high-powered judicial enquiry
comimission should be set up. At the
same time, I humbly appeal to the
Central Government that the report
of the present enquiry commiesion
which would be set up should not be
shelved as it had besp done before
regarding the report of the Goreswar
Enquiry Commission which is stifl in
cold storage,
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SHRI INDRAJIT GUPTA (Ali-
pore); Mr. Deputy-Speaker, Sir be-
cause of the limited time, I do not
wish to quote chapter and verse from
this Report of the Commissioner, but
there 1s sufficient evidence contained
in these pages to indict the Central
Government for its failure, for its
fotal failure, to see that the States,
many of the States at least, comply
with the safeguards and assurances
which have been repeatedly given.
Between pages 72 and 76 of this Report
the Commissioner has pmnpointed a
whole number of cases of violations
which are repeatedly being carried
out by a number of State Govern-
ments in respect of primary  educa-
tion, in respect of acting with this
idea that because a State 1s a linguis-
tic State, 1t is a unilingual State, in
respect of the idea about recruitment
to services being dependent on hav-
ing knowledge of the State language—
all these things have been pinpointed
here and the various State Govern-
mente responsible are listed,

So, when the hon. Minister replies
to this debate, apart from what else
the other members may say here, we
want lo hear from him at least on
what is contained within the cenfines
of this report—whatever has been
stated here quite clearly Remedies
have also been proposed, though the
remedies, in my opinion, are inade-
quate. But certain recommendations
have been made by the Commissioner.
For example, article 350A should be
made mandatory and should not re-
main just as a directive hecause it
ig not being honoured as a directive;
it should be made mandatory; this is
‘his recommendation on page 73. Then
there i the question of the Centre
taking the resposibility of preparing
some, at least, model text-books which
geek to give some idea of national
integration, of the essential unity of
India and its cultural background, and
sending those text-books to various
"States. On the question of adeguate
machinery to ensure implementation,
in the last paragraph of this Report,
& really pathetic plea has been made,
vof coyrse in very afficial and polite
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language, by the Commissioner eay-
ing that it is physically impossible for
him to oversee or to ensure the im-
plementation of the safeguards, and
he ends up by saying, “what machine-
ry. 1" any, the Go\ .rnment of India
would like to establish at the Centre
to oversee and supervise the progress
of the implementation of the safe-
guards for lingwistic munoritias 15 a
matter which the Government of India
may like to cunsider”™  Well, that is
the official wayv of writing, a 1eport,

When the Mimister rephes on be-
half of the Government, the first
thing we want to know from them—
becsuse they have had ample time to
study thig Repirt—is  this They
must teli us precisely and specifi-
cally what they propose to do about
these mualadis, these defaults, these
violation. w' (n have ueren pimpoin-
ted by the Comnussionc: him.elf and
what 1s the thunking of the Govern-
ment on th pecific  retommenda-
tions, at leust three o1 wour f them
which bhe has proposed. very modest
recommendatic1;  we wuant a clear-
cul reply.

Now, Sir, of course as other spea-
kers who prercded me have poimnted
out, all such safcguards and assu-
rances on paper are going to  be
completely futile 1f liguistic minor-
ities are pgomng to be subjected
to physical oppression, physical wvio-
lence and physical terror; ihen, there
is no room for argument There is
no room for debate. It is a futile
exercise for us to sit here in this
Chamber and talk about the assura-
nces and safeguards if outside some-
thing is going to happen and repeat~
edly, which absolutely does away
with the very basis of any kind of
understanding or any kind of agreed
solutions. There can be differences.
There can be genuine differences on
the question of right of particular
Janguage to be medium of instrue-
tiona or the medium of examination
in a particular State or in an area.
There can be differences, but the
point is: are these differences going
to be settled by daggers, by arson,
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by looting by rape? If these methods
are resorted to, then there is nothing
left to discuss.

1 humbly submut that what has
happened in Assam is not a matter
for Assam alone. Assam is a warn-
ing, a serious warning to the entire
country and Assam shows how an
agreed solution, even an agreed sol-
ution reached at a political level
can be blown up overnight by the
sheer force of physical pressure and
viclence.

I am not going to dwell on details
of the atrocities committed and the
houses burnt and so on and so on.
1t will serve no purpose at this mo-
ment. Every body knows what has
happened.

SHRI FRANK ANTHONY: We
don’t,

SHR! INDRAJIT GUPTA Every-
body knows. You can go on adding
details of mcidents 1 do not think it
will solve the problem just now
through 1 fully agree with the sugges-
tion made that a representative Par-
hementary Commutiee should be sent
to wvisit that area, visit particularly
those Districts of Nowgong, Jorhat,
Dibrugurh, Sibsagar, Darrang and
other areas. Let that committee go
and meet people and talk o them and
see for themselves and hear for them-
selves and come back and report to
us.

But, the only thing I expect from
our Assamese friends is that they
will join us at least in condemning
full-throatedly the resort to this kind
of activities that have been going on,
without any reservation. We want to
hear it. If it is said here on the floox
of this House, it will carry much
maore weight.

The Bengali minority in Assam, the
Bengali-speakihg tinority and, I sigh
pore, the tribal beople oiso,
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SHRI KARTIK ORAON" (Loher-
daga): Yes, you are right,

SHRI INDRAJIT GUPTA: 'They
have been deeply shocked at some-
thing more. It is not just a question
that they have been terrorised and
all that. That 15 there. We know
what has happened. They are com-
ing away. People, having left the
State, do not want to go back. The
students are there. We have seen in
the papers that the Chief Ministers
of West Bengal and Assam are having
discussions ag to how the students can
go back in security. Even the Gov-
ernmgnt servants are trying to come
away. They say that it is impossible
to work. All that does not matter. I
happened to be in Shillong in connec-
tion with some Consultative Com-
mittee meeting last month at the
height of these disturbances that were
going on and we had some limited
opportunity to meet some people, The
representatives of the Linguistic
Minorities Committee came 10 Shillong
and they met us. There were seve-
ral Members of Parliament and there
were some Central Minsterg also.
They kept on asking wus one
question: how is it, apari from the
linguistic dispute and the merits of
the linguistic dispute, that the Prime
Minister has not uttered a single
word in public, in condemnation of
thesa acts of violence, this oppres-
sion that has been carried gn? We
could not give any reply. They said,
this §s going on and not a single
word from Delhi, not a single state-
ment was issued by the Prime Minis-
ter at a time when the whole law
and order situation hed patently
gone out of control of the State Go-
vernment. That was Quite obvipus

at that time. T charge this Ceniral
Goverrmant, the Gaverament. of Yo-
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was not able to control the situation
and nothing was done’. Everybody
knows that plenty of army is avail-
able in that area. Not that they
have to be brought from far away.
People asked this question. I say,
the Government of India, the Prime
Minister included completely adbicai-
ed their responsibility in this matter.

Sir, I would also demand that a judi-
cial inquiry should be set up after a
few days, because, these incidents are
still continuing unfortunately, as we
read in the Press,—perhaps in isolated
cases,—but you cannot say whether
they are completely cvercome or not.
But any way, a judicial inquiry should
be appointed to go into the whole back-
groung of these disturbances to tee who
were responsible and who were there
who took an active pert in it. I am
sure thig thing will surely come out,
which I heard for myself when I was
there, absut how different factions in
the State Congress were participaiing
actively in this thing, including,—was
told some people, whe were interested
in getting the present Chief Minister
out of office. That alsg was playing a
part in thing. So, a judicial inguiry s
necessary for a thorough probe inio
this matter,

Next, I want to know about this. The
Assam Assembly passed a Resolution
on the 23rd of September, 1972. This
was passed unanimously. Every single
party and group in the State Assembly
of Assam was a party to thig Resolu-
tion which was unanimously passed.
So, it was a unanimously agreed thing,
may be, not perfect, tut the fact re-
mains, having taken all points of view
into consideration, a State Assembly by
a unanimous Resolution proposed some-
stand by it. (An hon. Member: .In-
Not my party;
will read. It says:

“This Assembly do now resolve
that the medium of instruction
at the university stage for the
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Gauhati ang Dibrugarh univer-
sities should be Assamese. I.ng-
lish should, however, be con-
tinued ag the medium of ins-
truction.”

————— It does not say for how long, it
is silent ¢n that peint; but perhaps they
thought that gradually, labter on, they
coulg discuss whether this would be
indefinite or a time-limit would be fix~
ed. The Academic Counil of the Gau-
hati University has laid down that
English alse would be permitted for
another 16 years. Anyway, the Assem-
bly Resolution does not say. so. The
Assembly Resolution then says:

“In the spirit of the Official Langu-
age Act, this Assembly do fur-
ther resolve that a separvate
University be set up with terri-
torial jurisdiction over the
district of Cachar and that the
Government of India be moved
in the matter.”

_ Resolution, I think and
my party thinks, there are two parts.
was to give the Assamese langu-
ge its rightful status in that State.
Sir, nobody can take away that status.
That is the language of Assam. That
is assured. The pogiticn that was
there was assured. At the same time,
to safeguard the interest of the niher
two linguistic minorities, that is, the
Bengalees and the non-Assamese tri-
bals this was done. I would ask: Why
was it repudiated overnight, under
attack by chauvinistic and reaciionary
forceg which launched a big attack im-
mediately? What happened was, im-
mediately, practically every party in
the Assembly, who were parties to this
Resoclution, overnight began to say, no,
no, we do not stand by it, we do not
stand by it. (An hon. Member: in-
celuding your party?) Not my party;
1 know it.

Sir, in thig

And then, things were made worse
by the Central Minister, Mr. F. A.
Ahmed who went there after a few
days. He is reported to have caid in
a statement which has not been con-

{radicted that this Assembly Resulu-
tion is not correct; only  Assamese
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should be the sole medium of exami-
nation for Assam. In that surcharged
atmasphere su h a statement cormung
rnn a serior Central Minister could
have no other efiect than to add fuel to
the flames,

Mr Sarat Chandra Sinha may have
been a well meaning, a well-intentioned
man, I don't know, but he was quite
helpless 1n the face or these eventa,
and ho 1s reportied to have said on the
20th of September when he was met
by some student representatives in
Gauhati as follows;

“There could be no better Resolu-
tion 1n the present circums$-
ances.”

He further added:

‘The Assam Official Language Act
recognised Bengali as the offi-
c1al language of Cachar dis~
trict, while for the Brahma-
putra valley, Assamese was
the sole regional and official
language. It would be unfair
and unrealistic to impnge
Assamese as the medium of
instruction of that district.”

We do not want either Gaubati or
Dibrugarh University to be
bhilingual. Hence the resolu-
tion for setting up a separate
university for Cachar.”,

They had thought of this solution, I
met Shri Sinha at that time in Shillong
and I asked him what was going to
happen. I have never seen & more
despondent and dejected mayp than him.
He saig ‘I thought that this way some
solut.on could be found, but now I see
that nobody is willing to Hsten to anys™
thing, and, therefore, ag far as I am
concerned, there is no solution poasible
‘What solution the Central Government
have thought of, I do hot know’,

They are talking about some foreign
hund behind these disturbances. 'There
may be g foreign hand becayse gn such
border areas, we kmow *hat 1 the pash
also they have heen 2” dve, but I would

NOVEMBER 28, 1972

12th Rep. of 292
Convmissioner for
Ling. Minorities

say that even if such people, foreign
agencies, had been active there, that
should have been even more reason
for standing firm behind this unantm-
ovus Assembly resolution  But most
people became funky and certain fac-
tions of the Congress wene interested
in blowing it up 1 do not know what
solution will emerge without agree-
ment and withou{ a ceriain amoun$ of
flexibility, T say, on the part of both
Assamese~—and Bengall~—#peaking
people. A certain amount of flexibjlity
ang mutually a ‘commodating spirit has
got to be shown. Othewise, it is mol
possible 1o bring about any solution
there. Rigid stands taken up will not
help the matter at all, but unfortunate-
ly, the atmosphere for this 1® still not
being allowed to be created. So, this
is a very dangerous waming, a danger
signal to the entire country.

As far a, the role played By the
Central Government is concerhed, I
think they abdicated their responsibili-
ty from the very beginning. We would
like to hear them on the subject when
they speak later.

1 was also going to say something
about Urdu, But the case has hecr
very eloguently argued by Shrimati
Subhadra Joshi I just want to add
one ur two points, because it is a langu-
age which though includeq in the
Eighth Schedule, is unforiunatély not
associated with a particular region or
a particular State. Therefore, i§ tends
{0 be neglected.

SHRI FRANK ANTHONY:
about Kashmir?

What

SHRI INDRAJIT GUPTA: 1 taink
Shri Frank Anthony got a bit mixed
up because he was talking about Mus-
Hms. But this is not the lsngusge of
Muslimg alone,

SHRI FRANK ANTHONY: Predomi-
nantly,

SHRI INDRAJIT (UPTA: Nor s it
the langdage of al} Mudime, ‘The last
census of 1061 showsy that 30 million
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people claimed Uidu as their mother-
tongue I do not know what the latest
census figures aic Bat thie 1» enough
to show thal om the one hand. there
are many Musbims n many parts of
the country whose mother-tonsie 18
not Urdu, whereas there are many non-
Mushims in many paris of the country
who claim Urdu ag their mother-tongue
But, unfotunately it 1s not confined to
any regirn But a political prejudice
has been aroused. A political appro-
ach over the 1ssue 1s sought to be rais-
ed agamnst Urdu by associating Urdu
with Mushms only as though it has
something to do with Muslims only.
[ ]

Many things have been pointed out
by Shrimat: Subhadra Joshi. I just
want to bring to the notice of the hon
Minister one or {wa things. For
example, the Lingustic Minorities
Commissioner had carher laad down
the cniterion for a lingustic minority
language to he given special facilities
in a particular district, where at least
30 per cent of the population of the
distriet must have declareg it to be
their mother-tongue. Personally 1
think thal this is a very high vercent-
age, but even taking that as the crite-
rion, I woulg like to poant out that the
Government of Uttar Pradesh had de-
clared five districis in Western UP to
come within this criterion where such
facilities should be provided for Urdu.
angd those districts were Saharanpur,
Muzaffarnagar, Meerut, Moradabag and
Rampur. This was an administrative
order of the UP Government. The
Central Government may please check
and find out whether it is at all being
implemented. The order {s there and
yet nothing is carried out and no re-
medy is there also.

In 1458, the Home Ministry In the
Government of Indla issued an order
to the Delhi Administration and they
have subsequently issved some more
orders also providing fur petitions and
appHeations to be recelved by the
couvts and the Government offices in
Urdu; court potices about ¢cases coming
up were supposed to be put up in Urdu
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als> outside the court This also nas
been violated, whether 1t 18 hecau e 1t
i8 the Jan Sangh admuiustratinn or
whitever else the reasop may be  But
the C('entral Governmeni{ had given
these assurances ang directives ang 1t
15 their job now to find out what 1s
happening about 1t

The same thing is happening a: out
Urdu-~tramed teachers. Schools are
opened Advertisements are given.
Even 1n the advertisementy Jor the
teachers 1t 18 not stated that he must
be an Urdu-knowing teacher. But he
1» being recruited for an Urdu-medium
s~hnol  We are told in the offices there
18 no Urdu-knowing staff. Why not”
Why are they not being recruited? 1
would submut that the provision of
Urdu medium i Urdu-medium higher
secondary schools not only in districts
which have a cerlain percentages of
Urdu-speaking people but in citieg and
towng of these districts must be im-
plemented and thesg schools must be
provideq wilh proper teachers and
there should be adequate arrangements
tor {raining Urdu teachers

16 00 hrs.

Then there 1s the guestion of provi-
sion of Urdu books for those classes.
There are Urdu-medium schoolg and
(lasses, but no Urdu text-hooks. They
are told to get them from Kashmir, the
only place where Urdu books are
available.

Then the right of Urdu-speaking
people to submit petitions and applica-
tions in Urdu to courts and govern-
ment offices—this is according to the
Home Ministry’s own circular—shouldd
be ensured, but it is npt being carried
out. Some machinery should be set up
to ensure implementation of these
measures.

Finally, one word about the Nepsll
language. This 15 spoken by 5 muliion
people in our country. They have
been demanding for a long time ils in-
clusion in the Higth Schedule. Last
month the Prime Minister had visited
one area, the Darjeeling area, whers, 1
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think, she saw and heard for herself
the complete unanimity among all these
Irull people, the Nepali-speaking people,

rrespective of parties, from the Con-
gresg on the one side to the CPI(M)
on:the other, the Gurkha League, C.P.I.,
ang -others, everybody wag united on
this one issue that this language of
theirs which hag a long literary history
and heritage alsg shoulg be included
in the Eighth Schedule. We read in
the press that the Prime Minister had
assured representatives of the Darige-
ling people that a conference would ke
conyeneq in Delhi iy Decémber to dis-
c¢uss - and decide on the status of the
Nepali language. I would like to know
whether this assurance helds good,
whether such a. conference is being
arranged or not, when it is going to be
held’ and whether those people have
béen informed about it '

~Lastly, I will just remind the House
of what wag said im 1956 by our res-
pected National Professor, Dr. Suniti
Kumar Chatterjee At that time he
hag said: y j
“Nepali is not recogniseq as yet
because it belongs to Nepal and
Sindhi is confined———-"

Smdhx hag not-been included in
the E1ghth Schedule at that tlme——

“to 700,000 Hindu r»efugees from
Sind and so has not yet been
given full recognition. But
the above discussion undoubte-
dly proves....”

and 'S0 on.

Wzth ) m1111on people who speak
Nepah in our couniry, no longer can
it be said that it is a language that
belongs to another country, narnely,
Nepal alone,

Dr. Chatterjee urged in his -note in
the minority report of the Official
Language Commission in 1956:

“Other Indian languages will have
to be addeg to the FEighth
Schedule following the wishes
of their speakers and their im-
portance. For example, Sindhi

L N e T
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and Nepali, (Gorkhali, XKhas

Khury or Parbatia)”.

This he said prophetically in 1956.
Subsequently, in 1967, this Parliament
unanimously adopted a Bil] which we
all welcomeg including Sindhi—mark
you, it is spoken by only 700,000 y:eople
who have come away from Sind—in
he Eighth Schedule,

Now I woulg like to know why the
claim of the Nepali-speaking people
Wwho nu_mber 5 million in thig country
iz belng ignhored. . These linguistic
rights are not the object of some chari-
ty or generesity on anybody’s part,
These ara part ang parcel of the cul-

. tural fabric of.the country and if we

want to strengthen and preserve that
fabric, these rights must be given the
proper respect and dignity they reserve
in the larger interests of the country.
I hope the Government will at least it
future give up its neglectful ways and
do the needful.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur): ™Mr, Deputy-Speaker,
Sir, we have *he 12th report of the
Commissicwer for Linguistic Minori-
ties before us and we are discussing
it. The report is to my mind a per-
functory one.” It does not reveal the
real problem and indicate the course
of action to be taken by the different
governments. and the Union Govern-
ment. I hope that in future the re-
port will give the facts andg the pro-
blems over which the Parliament will
debate. ..

For instance, one previous speaker,
Mr. Deb. pointed out that Bishnupriya
has not been recognised as the medi-
um of instruction at certain levels in
Assam. I wish that it is recognised,
but tha report does not say if Bishnu-
priya, being a small branch of the
Manipuri language, in “"the State ©f
Manipur itself. has been recognised
or not. That fact should have been
brought out in this report. Therefore,
I say that tha report is perfunctory,
and in-future we expect a better and
good report.
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Sir, language 18 a vely delicate pro-
blém, net only today bui from tiwe
b} morial. Even from the (prelis-
turlo day$, we have got the records

there were nvalres between two
sroups of people on the question of
pronouncing a particular word. One
group pronounced a particular word
as “he arayak” (meaning ‘c enemies’)
and the other group pronounced it
4y “he alryak” (mecaning ‘o enemies’)
Therefore, it was a delicate problem.
It has been hLanded down to us irom
time immemonal. So, the attitude of
the Government and the people should
be very cautious.

Coming to the queshon of Assam,
which has been referred to i the
course of this discussion by some pire-
vious speakers. I would lLike to say
somg thing on the question of the me-
dium of instrucl;lon in the umversities.
What has ha in Assam is quite
unfo and we cohndemn the vio-
lence that took place. Ag Mr. Indra-
nt Gupta has just now stated, we are
not happy. over it, and every wive
persbn, sane perwon, will condemn
the violence. But we must go to the
neot @f the preablem and consider
whet are the eauses of the problem.

1 am sorry to have interrupted this
{1me Mr. Indrajit Gupta to ask whether
he recognised Assamese as a langu-
age. It has a purpese, because 130
years ago, some Bengah employees
under .ihe British in Assam did not
recognise Assamese as & language.
Assagn came under the Bniish admi-
nistration in 1826, and practically,
entire Assam came into the Brilish
administeation in 1886, and in 1838,
i Government. at ghe instance of
spme Bengali employees, in viclation
of sechon XXIX of 1837 rules declar
ed that Assamese 15 8 RaLos or a dia-
legt of Bengali and therefore it should
not he recognised es a language
Bengsli wes introduced 1n the schools
and the courty sinee the year 1838
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SHRI S M BANERJEE (Kanpur)
None of the Members were alive thes.
Why 1¢ oll this referred to?

SHRI BISWANARAYAN SHASTRI
Because the batkground is Decessary.

SHRI 8. M. BANERJEE: Our back-
ground is that we are all home sapi-
ens,

SHRI BISWANARAYAN SHASTRI
Thig i8 all in records. The njustice
done to Assamese language and people
18 in the report of the Maftat Mili,
Collector of 24 Pargitas who wWas
deputeq to meke g survey of the situa-
tion in Assam,

After 3¢ years of struggle, BenguM
was ‘substituted by Assamese in Aprik,
1878 in the primary schools and court,
Simee the introduction of Beogal, ¢t
the - sprvicey were ménopoliséd My
those people who were better educsl
ed, well off, who went to Assam Atony
with the Sritish people, Therefors, i
is b bubdred years' agruggle tor sus-
vivil 3o to Bay. It Mas cote out-te-
davinudtmtmyaommm
bidingual. © This bBackground k¢ ‘Yo
b ‘;“de"m properly. (nterrup-
an

H

SHRI B. X msmownmm
(Cooch-Behar):
thon, 0
fangu “g: in the uhivtrli
educa al the Caleufta 'Unlvam
Even before the birth of the Gguhaé
University, who #
language in the C?alcuﬂl Un!versitm
Assamese was a language of study up
to the M, A. standard, ang who Técog-
nised #hat?

It was the great Bengali leader,
Ashutesh Mukerjee, the tiger ‘ot
Benga} who recognised Aszamese
langugge and give 1t a plave in M. A,
classes 1n the Calcutty Umversity.

SHRI BISWANARAYAN SHASTR!
We pdmit it with & sense of gratitude.



299 Motion Re,

NR DEPUTY-SPEAKER Are you
speaking on the problem of linguistic
minorities or on the evolution of the

A?samese language®

SHRI BISWANARAYAN SHASTRI
No Sir, linguistic minorities

MR DEPUTY-S8PEAKER Is Assa
mese « hhgwistic minonty in Assam”

SHRI BISWANARAYAN SHASTRI
Yes atcording o them because the)
say we are 42 per cent according 10
their statistics, 42 per cent 18 lesy than
50 per cent Ap Assamese dictionary
was prepared by Dr Mibs Bronson
m 19¢7 599 words out of 688 words
wete marked as Bengalhi by some
mtexested employees It wag referred
to #he scholar civihan Ramesh Dutta
iy his opiion It was that great
ntan who pointed out that it was a
separate language,...(Inperruptions).
Besjder lum, seme nohle hearled
Bepgalis also safeguarded the mte-
fests of the Assamese people It was
Ashutosh  Mukerjee who introduced
Aspamese as a medium of ansiruction
wm haph schools and made 1t as a
Igngusge subject upto M A standard

SHRI SAMAR GUHA Do you find
one Bengali who does not recogmse
AsSamese a8 the natural language of

e people 42, Asspm®

N SHRT BISWANARAYAN SHASTRI
I 1010 Achdrya Profulla Roy came fo
Tezpur to yweside over the Assamese
¢ $udents conference and be made a
'ﬁ.umu! reference to the “provincal
Reteiotism and national concept of

dertainn  Bengalis” hving in Assan
Now I m coming to the present
situgtion

I{ 15 the national policy of the Gov-
crnment op India and also the Educa-
tien Comumission that the regional
Junguage should be the mediun of
rostruction  There 18 no denying  the
tact that the repert on language policy
says tbat the predium of mstruction
at school and college and the develop-
oy Jinked. S0 s place 1

sxtiicably N & pla
i’;m Ao that in the educational sys-
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tem, especially at the utwersity stage
Therefore there 18 nothing wrong if
the Umversity in Assam haq adopted
a regolution that Assamese shoulq Be
the medium of wmnstruction along with
English When the academic couneil
ot the Gauhali Uhivermty passea a
resolution giving option to give ans-
wers i1n English or Hindi or Bengali

that was objected to There was ano-
thi r meeting where they confined the
chowce to Bengal: and English and
Assaniese that was also not g~cepted

Chen they passed a resclution that
Agsamese should be the medium of
instructt n grd English also for not
tuceeding ten vodis for the conveni

etice ot hngwstic rmnorities That
was 1ejecied by the people of Cachar

I> there any Slate in India where there
ar¢ two regional languages as media?
Is ther. any umversity whers apart
from English and the regional langu-
age olher languages are allowed® If
that 1» the policy followed 1n other
parts of the country there 1g no reason
to object to it in Assam But why
diftercni standard for Assam alage?®

SHRI SAMAR GUHA It 1s absolute-
ly  wrong information In West
Bengal there aie innuwmerable schaols
and colloges with Assamese, Hindi and
olher languages from primary to the
umveisity kevel 1n Bihar also, espe-
cially ! order areas all over the coun-
try

SHRI INDRAJIT GUPTA‘' Csn you
tell me of any State 1 India where n
one digtrict the overwhelming majority
of the population 96 pér cent or whot-
ever 1t 15 speak u lahjninge which is
a minotity language i relation to the
whole State?

SHRI BISWANARAYAN SHASTRI
That 18 why there 1, the prowision for
Bengali for the district of Cathar Im
the State Language Act That is why
the Assam ‘wanted to solye
the problem by establishihg & separste
wdvermty But 1t was Dot acoepted
by the people of Cachar because they
are not satisfieq with themupives alone;
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they want to have a supervisory role
to play over the other Bengali-speak-
ing people living in other areas. That
18 why they pejected’ it. If {t was
accepted by the Cachar people, the
uwituation would have been quite diffe-
rent. (Interruption). Sir, I am not
vielding. The hon. lady member had
the audacity to abuse the entire people
of Assam ag uncivilised but we have
taken it smilingly. But while I am
speaking, she is interrupting.

When the Assamese students of
Assam decided to cbserve hartal on
the 6th October. on that day theie was
an  incident in Kharupetia, The
people in that small township did not
observe hartal. A young teefl-aged
hay Mr. Murammil Hacue was killed.
Is this killing civilised? “Following
the death of Muzammil Hague in con-
nection with the incideny of Kharupe-
tia, the situation at Dhubri became
very tense and took a communal turn.
This town witnessed some communal
clashes only about three months ago
over the sale of fish in the market.”
This is the starting point, Again,
there was a mourning day on Tth Oc-
tober to be observed by the students
of Assam for the death of Muzammil.
That wes vesisteg by the people of
Hajal. A young student leader, Anil
Bora, Vice-President of the Students’
Unijon was butchered. His head was
cut, his stomach was opened and was
filled ;n with stone and sands and
stitched. The body was packed in a
gupny bag and thrown into m river-
side. It was discovered afier 10 days.
Is thig civilised action? After that
there were a series of incidents, but
it goes to the credit of the student
community of Assam that they dia not
partizipate {n them. Thely simply
started agitation against the Govern-
ment of Assam and not against the
Bengali-speaking people. They start-
ed satyagraha in front of Government
offives.

s

They started satyagreha in front of
all the schdnls and colleges, Tt was
not sgaiust any particular community,
religious group or section. There was
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no atiack on goveinment property
either. I am sorry, the other day
while participating in” the discussion
on the supplementary demands for
grants for railways, the hon. Member
Shri Samar Guha, stated that a num-
ber of railway stations and staff cuar-
ters were ‘burnt down I challenge
him to prove that.

SHRI SAMAR GUHA: 1 accept the
.challenge. I can give the names of
the siations the train numbers where
they have becn dislocated, burnt o1
looted etc. I can supply every infeoi-
mation. I hav€ written to the Rail-
way Minister and the Prime M:nisber.
I am expecting a statement from the
government. If I am given an oppor-
tunity, I can prove everything.

SHRI BISWANARAYAN SHASTRI:
Let him prove that any railway station
in the Brahmaputra valley has been
burnt. Of course, I am not speaking
about Cachar, :

SHRI SAMAR GUHA Cachar is no¥
a part of Agsam?

1

SHRI BISWANARAYAN SHASTRI
Then, so many insinuationg have been
made in this House regarding Assam
Government’s action, I would say
that the Government of Assam have
done their best. I have got with me
figures of persons arrested and
punished, 14 officers were suspended
out of whom 9 were Assdmése-speak-
ing officers holding bigh posts as
District Magistrates br Superirten-
dents of Police. This shows that the
Government of Assam have done thelr
best to protect the lives and properties
of the minority peaple.

I would like to gite an instance as
to how provoeatlon comes. The other
day after the incidents were over, a
group of small students in Dibrugarh
whilée returning from their schools
were atfatked tiear ® Bengali colony.
Shri Samar Gulia tan deny it.
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SHRI SAMAR GUHA: I only want
jo tell my friend that 1t he goes to
Dum Dum airpori, he will find every-
day hundreds of Bengalis are flyng
away even now from Dibrugarh. Se,
haw can a Bengali hwving mn Assam
sityck his neighbour who 15 an Assa-
mese? It is fantastic even to suggest.

SHRI BISWANARAYAN SHASTRIL:
I will new come to the population

figure. to which a reference was made.

bv Shri Daschowdhuri,

SHRI G. VISWANATHAN
diwash): Now you
another member,

(Wan-
are provoking

SHRI BISWANARAYAN SHASTRI:
While dpeling with the censug figures
he said that it iz a biological pheno-
menon.,

SHRI B. K. DASCHOWDAURY: 1
safd that it is a biological mijrncle,

SHRI BISWANARAYAN BHAS-
‘TRI: During the period 1831—51, there

s Wmm-&mww-
ingqpoi%fuion by

r in
North Cachar and m lﬁ:l districts,
The reason is that these were fallow
jands snd robody was going to settle
there. DPuping this period people
from Fost Besgal and other parts of
Aggamy went there sng setthed. It is

Epst Beangs), all of them have adopt-
od Assamese as their language. That
is a hil} district.

SHRI DINEN BHATTACHARYYA
(Seramporg): They have heen forced
1o do that.

' SHR1I BISWANARAYAN SHAS-
TRI: Perhaps it is not known to
everybody here that ir. 1926 there was
an pement between the Govern-
mam&ﬁt Assamn and the Munistry of
Railways that any person frora Bengal
wanting to trayel io Assam can fra-
] to any stetion in Assam by pay-
ing pply Bs. 5. So, there was a mi-
gration. A number of people from up-
divided Hengal went to Assam and
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this swelled the population in Asszam.
Ag ] have stated that some of them
have adopted Assamese as their dan-
sugge. That ig the reasen why there
18 80 much of increage in population
dyxing this period of 20 years.

Therefore, there is no miracle if
there 1s an increase by 148 per cent
in whole of Assam. Agajn, there 1s
an increase in population between the
period 1951 and 1961. The ail.Indiu
average is 24.57 per cent whereas an
increuse 1n Agsam is about 34 per
cent, that is, 10 per cent more 'There-
fore, it is quite natura] that every-
where there has been an increase in
ppuletjpn and increase in Asgamese
spgaking population.

Regarding minorities. there is abso-
lute freedom and absolute option for
having schools in their mother-tongue.
f have got the figures, how many high
schiobls and higher secondary ools
are there with different media of ins-
truction. Por instanee, theré are edu-
cational institutions with Hindi rhe-
dium, with Nepsli miedium, with
Bado medium  ahd  with manipuri
medium «isd besides Benghli tredfsm
schools. Therefore, therd is e res-
triction on the use of iheir fdothei-
tongue sven 8t sstondsry mge, “hot
te ageak or primary stage.

Now, I would refar to the speech
maéle’ by the hon, Member, Shrimati
Jyotsna Chands, thut thére 42" a prl-
mary ‘school in Huailakundi. It is

stated that U6 per ¢cent sre Bengali-
speaking thete. Por arpu-
iet, 1 accept it;'T do not dissute

that. ¥There s still 4 per cent mino-
Aty there, 1? there are a few Assa-
shese~-spesking people there and they
wirt to have a primary school in
Asgamese medium, why should she
object to that? This yevedls the atli-
tude of the people living thebe. The
whole troubie liey thare, It is their
conception that the Assamese-speéck-
ing people are not like the peorle
living in other Statws of India. Their
conception is thdt théy are less edu-
cated and they are poor pesple and,
therefors, they tapn be subjested %o
any cendition,
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1 conclude by reciting a Sanskrit
verse:

o A7t Ay fag d9 wAer
wrgd 3 Fyr g AT

SHRI SAMAR GUHA (Contai):
Mr. Deputy-Speaker, Bir, today, I do
rot know how to speak, what to speak
and where to begin from.

MR. DEPUTY-SPEAKER : That is
my difficulty.

SHRI SAMAR GUHA: 1 will show
ydu ‘why I have said so. I have spent
not one but quite a few sleepless
nights. These are the pathetic fet-
ters and the telégrams I have got from
Assam. I I read any of them, that
will add fuel to fire. I do not want
#iat. Thése ate all the letters 1 have

ot from thete, FEvetry day, when I go

e, 1 am pgefting these letters.
These sre all Trdm Assam. So, from
whete to begin, hos to begin, T do
not know.

sheir lenguage waay be lifted o
a oerteln standand, not only that, to a
cartain elegenos and brifliance also.
Ad the same time, if we concede thigt
i I the constitutional right of the
minorities who dre ‘born in this coun-
iry, whic have been given the consti-
tutional right, who have been given

i vights, they bave also their
aspirations 'to defend their own lin-
guistic rights. 1 think, 1 cannot hlame
either the, mujority community or the
minority community.

1638 bea.

IStz K. N. TIWARY in the Chair)

Sir, even after reorganisation of our
States, wefind that the conflict of
Janguages remiains. People speaking

AGRAHAYANA 17, 1884 (SAKA)

12th Rep. of 3c6
Commissioner for
Ling, Minorities

the same language have been divided
into various States. In one State there
are multi-lingual communities. Thai
is the recason why the States Reorgu-
nisation Commission had set certamn
principles, how these problems of lin-
guistic minorities, conflicts between
the aspirationg of the linguistic mino-
rities and the majority snould be re-
solved; the Constitution has also given
some guarantees; the UGC has given
certain «lirectives; and there are also

national policies that we have adopt-
ed.

I want to know this from vou, Sir,
1 want to know ths from this Huu<e
I want to know this trom the Goive.r-
ment, I want {o know this from ths
nation. I am not speaking as a Bengud
today. Certain fundamental principles
are involved. Suppose there is & con-
fiet between the aspirations of one
community and those of another (om-
munity, linguistic or otherwise, is it
the prerogative, is it the sovereign
right of any community, be it Ben-
geli, be it any community in any part
of India, that, disregarding all natio-
nal policies, disrcgarding all the Con-
stitutional rights, disregarding all the
lgivs passed with national perspec-
tive, disregarding the national logic,
objectives of national unity and na-
tional integration, disregarding our
congept of belonging to ome mation.
disregarding the concept of common-
ness of our people and community
can take the law in their own hands?
hey w'ar:'~ to resolve thig problem
not througn democratic means, not on
the hasis ¢f accepted national princi-
ples, but through the langusage of vio-
lence, through killing, thromgh mur-
, through loot, through aorson,
ihrough abduction, and worst of all.
by snatching the honour of ow
mothers and gisters.

This is the eighth language riot 1n
Asgam: first it happened in 148, then
in 1950, then in 1955, then in 1960,
then in 1968, then in 1970, then in
1911 and now; it is the eighth langu-
age riot in Assam. This ig the situa-
tion in the Silver Jubilee Year of our
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| Shri Samar Guha]

independence, after 25 years of our
mdependence! I want to know from
the hon. Minister, I want to know from
this hon. House whether this has hap-
pened in any other part of the coun-
try that linguistic minorities have
been subjected—during the last 25
years not once, not twice but for
eight {imes—to these barbarities, sa-
vageries and atrncitics, Once it was
Benguli kedda then it was Bihari
kedde, then it was Marwadi kedda;
drive away ithe Bengalis, drive away
the Marwadis, diive away the Biha-
1108; these weie the slogans when
lar.guage rioty were there. I want to
know from the hon. Minister and from
this hon. House, be 1t a communal
riot, be it a regional conflict, be it
a language rwot, has 1t happened in
‘any other part of the couniry during
the last 25 years-for over {wo
months continuously murder, killing,
loot, araon, abduction of women and
such barbarities?

I ask this question. Is Assam a
sovereign country? Is it within the
Constitution of India or not? Is it not
to obey the demotratic principles of
our country to resolve disputes? You
have to resolve the disputes through
democratic means, through C(mt’iytu-
tional means. Today it may be
Assam; tomorrow it may be Bel-
gaum. The other day in the '¢ther
part of the country, in border areas,
this conflict of linguistic minorities
are there, Therefore, I will ask the
House not to look at the problem as
a conflict between Assamese and Ben-
£alis, not to lgok at the problem as a
conflict between Agsamese and Biharis
or Marwadis, not to look at the pro-
blefr as a conflict between the Asgsa-
mese and the tribal people there. It
is a basic question. Even atter the
reorganisation of the States, this pro-
blem remains. Unless you can evolve
a certain civilised democratic code of
¢onduct ar democratic principle, God
alone knows, nemesis may overiake
the concept of national unity and na-
tional integration of qur gountry, This
is the warmning that the whole nation
ghould take from Assam. It is very
unfortunate.
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During the 1980 riots Pandit Jawa-
harla] Nehru visited Assam. Lal Ba-
hadur Shastriji was sent there, A
pariiamentary delegution headed by
Mr. Ajit Prasag Jain visited Assam,
A judicial inquiry was instituted in
1868 when our Marwari friends were
brutally assaulted. Mr. Chavan, who
was then the Home Minister, rushed
there and he came back here and
made a statemernt on the floor of the
House. But, it 13 a matter of extreme
regrel that on this occasiom our Gov-
¢inment did not take.it in a national
perspective, and as a nsational prob-
lcm, They considered it as a regio-
nal problem, that it should be treated
as a hush-hush policy and nothing will
come vul. It is a matter of regret that
the whole affair of Assam has t0 be
raised in this House in an indirect
way and during the discussion on the
Linguistic Minorities Commissioner’'s
report. It js a matier of shame that
when hundreds of women gnd hun~
dreds of mothers and sistera have
been dishonoured there, we could not
raige it or: the floor of this House—a
major national pioblem. The result
hag been, only Mr.: Mirdha and Mr.
Ahmed visited Assam. 1 am sorry to
say it to Mr. Mirdha, - Mr. Mirdha did
not even visit those riot-affected
areas where the linguistic minorities
had to fsee the . -atrocities, : Ewén
Panditji ‘isited those areas in 1960,
But, eour Ministet of State, Home
Affairs, gave a good chit ¢to the Assam
Government just sitting in Geuhati,
Mr. Ahmed, you also did not vt
all the affected ereas. ¥t ia better'that
he should have kept ailent. Therefore,
I say it is a matter of regret that you
are adopting & hush~hush polity,

India ig & vast country but you have
taken a regional pewspective, not a
national perspective. The PTT, UNI
have not circulated & single sentence
about the disturbanves there. Re-
cently, in Caleutta, we hed a Lingyis-
tic Minorities' Right Conferefce, 1t
was opened by the Retived Chiet Jus-
tice of the Patna High Courf and pre-
sided over hy the Chiet Justice of the
Calcutta High Coypt and Srisnds from
Punjab, UP, Bihar apd tribal jeaders
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of Assam attended thal conference.
Many other eminent personalities al-
so &ttended that conference But, nol
a single line was reported by the
PTI. When I inquired, ‘What hap-
pened?’, they said. ‘It is our instruc-
tions not to rend a single line about
it The result was that there was
no news in the national press..

MR. CHAIRMAN: Please be brief.
t
SHRI SAMAR GUHA" T am trying. .

MR. CHAIRMAN: No question of
trving, Please brief, :

SHRI SAMAR GUHA: It wag agroed
in the Business Advisory Commitiee
that I will be given sufficient time.
It was unanimously agreed in the
Business Advisory Committee that I
will be given sufficient time.

What I want to point out to you is
and I am sorry to say that, that even
the national Press has failed to dis-
charge its duty. They should have criti-
msed. What -the - ‘Agsam Press did?
Day in and day out they poured ve-
nond. I will just read out one letter
from a professor in an Assam paper:

' “Further, the "Action Committee
" madeif elear that the present pro-
blem of medium of instrudtion was
only the gymptom of the disease—
the cancerous growth of Bengali
expansion in the body of Assamese
nationality in all the aspects—Ilin-
guistic, economic, cultural, political
and soclal....”

Day in and day out, the Assam press
was giving the news that hundreds
of primary and secondary schools are
automatically getting themselves As-
pamesed., Day in and day out news
comreg out on the AH India Radio
station of Gauhati, controlled by the
Centre, about these things and its bul-
leting virtually became the bulletina
of the agitators. I condemn it and'1
demand that the Government place
a1} the Assamese news bulleting of
that period on the Table of the Houpe.
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not look at the whole thing from a
national perspective.

This has to be thrashed out as &
national problem, in the national
perspective, not on regional bagis
There are regional problems of langu-
age in Punjab. in Tamil Nadu, in
Kashmir, in Nagaland, ete. These
have to be discussed and looked into
and resolved on the basis of nationa!
policy, and from the national pers-
peetive. When we talked to Prime
Minister, she said that the problems
be solved with local initiative and
under local leadership. How can you
depend on the local leadership there?
The local leadership is divided. One
group tried to throw out Mr. Sarat
Chandra Sinha—he is a good friend
of mine. Shri Gulzarilal Nanda issu-
ed a strange statement. Yt is there
on record. He said: A set of peopic
want to oust Sarat Chandra Sinha.
Mr. Lalit Dalai, President of the As-
sam Congress issued a statement say-
ing that there is a conspiracy to oust
Mr. Sarat Chandra Sinha.

Sir, in respect of the Calling At-
tention Motion here the other day
the hon. Minister of State for Home
Affairs said that 18 persohs were kill-
ed. He said some afrests etc, were
made, Either the Assam GGovernment
1 completely ineffective. .,

MR. CHATIRMAN: Well, T will gay
orie thing plesse. XKindly hear me.
Are we covering all the points, law
and order and everything, or are we
discussing this Report?  Riot took
place due to languige trouble. That
I have allowed. But dont take so
much time only law and order.

SHRI SAMAR GUHA; I am (om-
ing to the poimt. This i3 absolutely
wrong. I can give you the date; I can
give you the names; I can give you
all the statistics to shew how many
people have been killed. I will give
you names. Y will give you all the
data. 3,000 houses have heen com-
pletely guited....
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MR. CHAIRMAN: Agam, you are
corhing to law ang order.

SHRI SAMAR GUHA: 500 houses
were looted; about 300 mothers and
‘sisters were dishonoured Lest I may
be misunderstood since this is a sen-
sitive subject, let me read from an

Assamése newspaver of theus. This
is what it says*
“Many dead bodies were seen

floating in the river near Dibru-
garh Reports of chopping off
breasts of women are also coming”

In this area news has come that so
many people have been burnt alive.
He said about Dibrugarh In one area
32 or 85 familles were surrounded on
three sides the river in’/ Gauhati
valley. 68 persons of these families
were bummt alive.

MR. CHAIRMAN: I don't allow

SAMAR GUHA: This is law
and prder, the most important prob-
lem.

MR. CHAIRMAN: We are discuss-
ing Ianguage jssue,

SAMAR GUHA: ! am ecom-
ing, . In Dhybri, in Nowgeng, in
mapy mr apens, the Dlurgapuja
could not he parfarmed. ima-
ges were damaged. This is a lJaw and

lem. I can give the events
da‘y by qz' give you name by
eln Vs you data area by

etrh I want 5 judiclal enquiry.
Everything, every name, every place

¥ before me; I can give this to you.

MR. CHAIRMAN: Your tune is up
You have already taken 18 minutes
You must now conclyde.

SHRI ATAL BIHARI VAJPAYEE
{Gwalior): Let him complete.

MR. CHAIRMAN: How lang? If
the House watits that he should com-

plete. I have no objection. But, I will
not allow others fo speak.
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SHRI SAMAR QGUHA: 8, five
hours are there. What I have been
saying 1s that it is not at all langu-
age riot. You will bg kind enough to
appreciate this What is the prob-
lem? The pyoblem 15 this In the
primary school and at the secondaiy
stage the Bengalees are theoretically
allowed, but m Goalpara distriet 1n
Nowgong and other areas, primary
schopls of Bengalees and secondary
schools have been abolished In some
of the areas, 80 per cemt of the stu-
dents In the collages are Beuph-
speaking. But they only wanted to
retain English at least ag a safeguard,
they did not want that Bengali should
be introduced as the medwum of ns-
truction. Even that 15 not conceded

In fact, at the university level, the
question of regional languages as me-
dium of instruction is absolutely theo-
retical. Nowhere in India s there
any regional language as the medium
of mstruction at the university level;
in fagt, the UGC have set out the po-
licy and that was apeit out by Shn
Ll Bahadur Shastri in his agree-
ment wish the mimorities n Assem:
apd this has been given in the Lin-
guigtic Minorities Cormnissioner's re-
port also, namely that up to the pri-
mary and secondary level, gven if 30
per cent of the sfudents, or even if
40 students want to0 hawe their
mother-tongue, they should be aliow-

ed to have their primaxy and spern-
¢ educatx;;;xp in th:ir saether-
GG has remsaned
l’i;;ent on the university level of edu-
cation, because it is theoretical. No-
where at the University level or at
the post-gradvate education are text-
books availabje in the regjonal lan-
gaages, No books are aveilable in
the regional lenguages at thope le-
vels, In Assam, they gare fighting
over this language issue at the uni~
versity level for nething. AU  the
students, whather they bhe Bengalss
or Assamese or the tribal peocle, are
fighting over a theoretical issue in
Agsam. English is the medium of
instruction for il wirdests gt  “he
university lsysk.



e VO science bock is available in the
\ Assamege language at the post-gra-
w duate level. There is not a single
Assamese book or Bengali book avail-
able at that level. Therefore, the
fight which is going on there is an
unreal cne. I wonder how the UGC
has given about Rs. 1 crore for trans-
latiorr of books only into Assamese
regional languages. There are others
Jike the Bengali language or the Bodo
language, such as the language of the
Mikirs and the plaing and hills tri-
bals, who in all, about 19 lakhs of
Jbedple, have also a language of their
own. This Rs. 1 crores should have
been divided between them. This
_‘whole movement has been started by
“ those Gauhati university teachers and
publishers, about 213 in number be-
cause they wanted to grab all this
money so that they could get the
benefit out of this

MR. CHAIRMAN: I have given 20
minutes to the hon. Member already.
Now, he should conclude. I shall not
allow him to go on any further.

SHRI SAMAR GUHA: I am going
to conclude.

MR. CHAIRMAN: In place of three
minutes to which he was entitled, I
have given him 20 minutes already.

SHRI ATAL BIHARI VAJPAYEE:
ow can a Member be expected to
Mish -in three minutes?

B SHRI SAMAR GUHA: They were
al memberg of the Bugsincss Advi=
sory Committae and they should have
ceen to this,, .,

+ MR, CIIAIRMAN:  All pight, he
should conclude in th#ée  morg
minutex.

SHEI SAMAR QUIIA: ITere ig tho

Aggamy officiul  Tanpuage  apraeaent
which was renched syitly  Shri Lal

Bahadur Shaster,  Whalt Mr. Chatina
said wag that the medium af instrge-
tion at  all levols  should be {he
mothor-tongue. 1 odo nob want to gay
WhAE mcggures were (aken and what

i

AANALLVLALLLA L LAINLA o4, L0OUT
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has happened this time. All the As-
samese sources were silent this time.
My hon. friend Shri Dharnidhar Das
was there; he was brutally beaten,
and he had the courage to stand and
say that he would not agree to sign
on the dotted line of the students, an
he was brutally beaten up for that.

The worst thing that has happened
is this. I would say that about 60 to
80 per cent of the incidents were done
by persons other than students. My
hon. friends from Assam know about
it. Therefore, I say that it is a mat-
ter for investigation. They were done
by the elements from the Yahya
Khan regime or the Yahya Xhan ele-
ments who percolated and escaped
from Bangla Desh; they were the
spearhead; truckloads of people were
coming there and living in colonies
and villages and plundering one area
alter another. The students, as a
whole, did not participate in = any-.
thing; it was mainly the Pakistani
agen:s who had done these things.
That is one of the reasons why there
should be a judicial inquiry.

1 shall discuss the question of me-
dium of instruction at the university
level when the UGC report comes up
for discussion. But the substitute mo-
tion that I have given reads thus.
other

I forgot to - mention one

thing. ...

MR. CHAIRMAN: Now, I am not
going to allow him. I have already
given him more (han 20 minutes.

SIIRT SAMAK GUHA ALl #ght; 1
ant concluding.

MR. CTTATHRMAN: He
cli:lo now.
ahla 8n his part,

mugl con—

TRhig 13 yery unreasons

S’IIF{I {']I\M/\H GguHA! 1 h:\Vc_; SUg-
pested in my fhbsbitgle mollon thal
thig problem ghotld he solved not an
o recional hasig hut neaseding 1o pul
aecertod national poligy lalil down
imdar the Copglilubion in repard 1o
thg pighle of the Tinpuistio mimsrities
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and on the basis of the principles
enunciated by the States Reorganisa-
tion Commission. I would suggest
that a special commissiony by the Lin-
guistics Commissioner should be set
up to resolve the entire linguistic
problem in Assam.

Again, I would like to submit that
strangely enough, 80 per cent of those
of the rninority community, who have
been the victims, have been arrested.
I would request the leaders of the
majority community to look after
about 3500 refugees who are in need
of shelter should be given proper re-
lief. ...

MR. CHAIRMAN: Now, he should
‘conelude,

SHRI SAMAR GUHA: I am con-
cluding. I would just mention one
more thing...,

MR. CHAIRMAN: At this rate, he
will never conclude. We are tired of
this.

In place of 3 minutes, I have given

him 25 minutes. Still he is not satis-
fied. .

SHRI SAMAR GUHA: I am con-
cluding in one minute.

Lastly, I want to suggest that there
should be a judicial probe because
there are external agents behind it.
Not all the Assamese people, not the
sane people, are in it. All the politi-
cal parties have decried it. But there
are hands behind it, enemy hands.
Therefore, there should be a judicial
inquiry, as wag done in 1960, as was
done subsequently also.

MR. CHAIRMAN: Please take your
seat. You cannot monopolise the time
of the whole House. Shri Goswami.

SHRI SAMAR GUHA: **

MEB. CHAIRMAN: Nothing that he
says will go on record. He thinks
he can come here whenever he likes
and say what he wants to say for

Commissioner for
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whatever time he likes. The Chair al
cannot be put under threat by any ‘1&'
hon. Member. Shri Goswami may
come to the front. Only what he
speaks will go on record.

SHRI
SWAMI
Sir. ...

DINESH CHANDRA GO-
(Gauhati): Mr., Chairman,

SHRI SAMAR GUHA: **

MR. CHAIRMAN: In place ¢f 3
minutes, I have given him 27 minutes. |
Still he is not satisfied. He is creat-t

ing a row in the House. He should
mend himself. Nothing that he says
wil go on record. (-
PROF. MADHU DANDAVATEL
(Rajapur): We are thankful to you so
much for the time you have given
Prof. Samar Guha. He has only one
concrete suggestion to make which
can be finished in a few seconds.

MR. CHAIRMAN: No. After this
attitude, I will not allow him.

This is a very sensitive issue. Kindly

PROF. MADHU DANDAVA'IE:*
give him a few seconds more.

MR. CHAIRMAN: All right.

SHRI SAMAR GUHA: I say a par-
liamentary delegation should be sen
there so as to bring about a ragz
prochement between all the commu
nities and create confidence and
a sense of brotherhood among thi
people there so that normaley is res
tored. Otherwise this national prob
lem cannot be solved in a nation:ﬁ
way.

MR. CHAIRMAN: I want tc sa
this to Shri Samar Guha. You are
professor, a very learned man. Stil
you insist on your own rights with
out taking account of the rights
other members. You look to you
owry facilities and you do not can
for the facilities of other hon. mem
bers of the House.

#* Not recorded.
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In future, I request you not to n-
sist like this.

SHRI SAMAR GUUA. The Busi-
nesg Advisory Committee agreed that
I will be given sufficient time and, on
the basis of that, I spoke. (Inferiup-
tion).

ot wew faardt awdni . A
WEWRT, AMA  WAAIT AT W FH A
9e A1 forar | wmE a8 T A
war frar  few gw 77 78

awafe afiwg = zasr v
TN WA, AT IF ESA W A U )
PG ¥ FIT WY A8, @@ wimd, Ar
wa 9@, Tagar g deer wma &
T qg g ¥ 7

ot wzw fandt wre @ Aanafy
wERT, ST ¥ Mo AR ¥ FEer
wq qfesT et &

SHRI BHOGENDRA JHA (Jai-
nagar): 1 beg to move:

That for the original motion, the
foliowing bhe substituted, namely:—

“This House, having considered

< the Twelfth Report of the Commis~
sioner for Linguistic Minorities for

the periog¢ 1st July, 1969 to 30th

June, 1970, 1aid on the Table of the

House on the 12th April, 1972, is of

the gpinion that the Government—

{a) has failed to guarantee and
promote linguistic and cultu-
ral development of the lin-
guistic minorities; and

{b) has rejected the demand for
imclusion of Maithili, Nepali,
Bhojpuri and Rajasthani lan-
#uages in the Eighth Sche-
dule ta\ the Constitution.” (5)

Commirsioner for
Lwng. Mwarilics

SHRI JYOTIRMOY BOSU 1 heg ‘o
move :

That {or the origmnal mouon, e
following hoe substituted, namely --

*This House having considered tae
Tweltth Report of the Commissione.
for Linguistic Minonities for the
period 1st July, 1969 {o J40tn June,
1970, laid on ihe Tablesof ithe Housw
an the 12th April, 1872, 1s of the
opinion—

(a) that the Government has failed
to safeguard the linguistic and
cultural freedom of linguistie
minorities in Jifferent regions
and States under articles 350,
350A and 350B of the Consti-
tution of India;

(b) that according 1o Commis-
sioner’s own admission ‘in the
States  of Assam, Haryana,
Jamnmu and Kashmir, Madhya
Pradesh, Onssa, Punjab, and
the Union  Ternitorfes ot
Chandigarh, Himachal Pra-
desh, Manmipur  Laccadives,
Minicoy and Amindivi Islands,
North Easi Frontier Agency
and Tripura, the facilities pro-
vided for instruclions in the
mother tongue at the primary
stage of education fo children
belonging to lingmstic mine-
rity groups are not in accord-
ance with the provisions of
Article 350A of the Constitu-
tion’;

(c) that the Central Government
has refused to honour the
demand of the Nepali-speaking
population of Darjeeling, West
Bengal, for inclusion of Nepeli
language as one of the official
languages of the Indian Union
through an amendment of the
Eights Schedule to the Con-
stitution;

(d) that ihe provisions of tne
Official Languages Act. 0%
amended in 1983. have not
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been strictly adhered to by the
Government;

(e) that the Government hag failed
to golve the language problem
in Assam where Assamese lan-
guage should be the medium
cf instruction and administra-
tion and at the same time the
linguistic minorities in that
State must get their education
through their mother tongue
in primary, secondary and uni-
versity levels and same prin-
ciple should be fcllowad in
respect of other States and
Union Territories alsc but the
Government has failed to take
positive steps in this regard;

and urges upon the Government fo
adopt a time-bound programme to pro-
tect the linguistie, cultural ang educa-
tional interests of linguistic minorilies
in -different States and regions under
articles 350. 350A and 350B of the
Constitution.”(4)

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): Mr. Chairman,
Sir, we-are discussing here the 12th
report of the Commissioner for Lin-
guistic - Minorites, but, as ill-luck
would have it, it seems to have trans-
formed itself into an Assam debate.

Sir, Mr. Indrajit Gupta asked us
whether - the Members of Parliament
from Assam are prepared to condemn
violance, Without any reservation, I
condemn the violence that has taken
place in my State. I do not stand for
violence. I know that violence and
democracy cannot go together. Violence
undermines the political democracy; it
hits at the country's economy and
vitiates the sccial aimosphere. There-
fore, let there be no misunderstanding
that 'we are opposed to violence for
whatever ‘reasons it may take place.
But, T would ask Members of Parlia-
ment, in the Opposition, and particular-
1y, Shri Indrajit Gupta, to bear ‘with
me and try to understand why it is
that violence has been resorted tp in
Assam from time to time in the name
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of language. You have seen the Mem-
bers from Assam here. We are not the
people who lose our compvosure easily.
Even in the House, whenever there is
an emotional uproar, we hardly lose
our composure. But why is it that in
Assam  the people who are decent,
hospitable have a tendency of violence
in the name of language which has
often showed its ugly head. That must
be understood, and unless one {ries to
understand the basic reasong for which
violence has taken place in Assam one
cannot solve this problem by mere con-
demnation of it.

Thig issue has two aspects: the lan-
guage aspeci, and the aspect of viol-
ence. And the two issues must not be
confused. The language aspect is that
there is a national policy on language;
that the mecdium of instruction at the
university level should be in the re-
gional language. One can debate the
justifiability of this policy. I am pre-
pared to enter into a debate whether
it is proper that at the university level
the regional language should be the
medium of instruction, but unfortunate-
ly, none in this House, except Mr.
Frank Anthony, has questioned the
national policy. If you do not question
the national policy, and you stick to
that pelicy that the medium of ins-
truction at the university level should
be in the regional language, I ask my
friends, “Should this policy be applied
in the same manner in Assam or not?”
Or, is that it is to be applied in the
rest of the country; but so far as
Assam is concerned, there should be a
discrimination on this issue. 8o long
as the national policy stands we
should try to follow the policy and
stand by it. Obviously in pursuance
and in conformity with national policy,
the Gauhati University has taken a
decision that the regional language,
the Assamese language with English as
an alternative, should be the medium
of instruction in the Gauhati Uni-
versity and Assamese should be the
medium of instruction at the Dibru-
garh University.
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It is not that only Gauhati has taken
the decision, .In fact, from the report
itself I find that some 35 umiversities
have aiready taken the decision. Now,
a question was asked of Shri Mirdha
sometime back, in this' House, “Why
are you not introducing the regional
languages in the Public Service Com-
miggion examiinations? Shri Mirdha
replied that because all the univer-
sities in this country have not adopted
the regional languages as the medium
of instruction, the Government have
not been able to implement this pdlicy
of having the  Public Service Com-

mission examinations through the re-
gioqal languages,

17.00 hrs.

Look to. the ﬁgures There are stu-
dents in 35 univermties havmg their
éducation through regonal languages
medium of’ mstructxon But they are
Asked to" appéar before ‘the Public
Service Commission in English, simply
because some other ' universittes have
not accepted ‘the regional lanzuaee ‘as
the’ medium of instruction. 'By asking
these students to' underso ‘fheir 'educa-
txon in'a patﬁcular language and ogk-
iz ‘them to appear in PS.C. éxamina-
tmns in a torei_gn language, are we ‘not

‘and in’ contorm{t}'

‘ihese dm\cu‘iﬂes
with the natfonal palicy’ the’ Gauhisti

\mi%rsl{y Yook a ‘decision that
*Assaxﬁ‘e’se with Engﬁsh rag ‘an

AGRAHAYANA 7, 1894 (SAKA)
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SHRI 5. M. BANERJEE: I-have not
seen him injured; he was taking coffee.

“SHRI DINESH CHANDRA GOS-
WAMI: You do not know him. That
wis the place where it started. When
this ‘demand for Bengali grew in
Cachar, coupled with some other fac-
tors—Mr. Samar Guha tried to men-
tion one factor—reservations grew in
the ‘minds of the people of the Brahma-
putra Valley and they felt that there
was deliberate effort 1o make Assamia
“After all it is a serious
apprehension that a. madjority of a
particular State will pe turned ‘into a

minority by continved influx. This is
not an apprehension in Assam only; it

is true throughout the country, and
even in other countries.
" For example, lét me say to Shri

Indrajit Gupta about Soviel” Russia.
In Sovxe't*;Ru'ssxa, a 'big~ nationality
whcse name is Bears and which has a
definite size of the population is con-
stitutionally ‘afforded guarantees ' to
ensure its independent existence. Tt is
done by a pectliar procedure and the
procedure is that’ republlcan citizenship
is’ gtanted 'by each’ State in order-to
ensure that ‘it continues to maintain
their majonty in that particular Btate
and By this' procediire, ‘the”’ apprehi-
sion of a majarity pupulation turtithg
into minor{ty is " avoltted.  However,
there is o provision ke this in euf
Constxtutlon Y am fiot ndmaﬂnz
subh “a Provision; I am " asking my
fften(is onily to bedr in mﬂiﬁ Hut‘ the
at)prehalslon “is- “there. " When < my

ad : Irienﬂ Baschowdhary ‘#ays ‘(ha¢ ‘Assain

peogle’of Assam thelr rightfut place.

éﬁta%withizparcmtthmdh
dnﬂ ‘therefore ﬁangalf sh&uﬁl bé “thé
fediui ¥ HfétFuotlon; ‘sHbuld" 1 nm._‘ ‘
A ‘ii““;“‘i ,;,i”;
7 ’I‘here ‘&' feel i
seéti' it
i m%am:*m%a deny ﬁ:‘a
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That apprehension to a great extent is
at the root of language agitation.

The other aspect iz one of un-em-
ployment, Whether in Assam or
Andhra Pradesh or Punjab, the iroubles
have a root cause—ingecurity of the
younger generation. The younger pec-
ple who go to the colleges feel that
their future is bleak and dark because
ihere are no employment opportunities
In Assam employment opportumties
are very limited; the Assamese people
are not adapted to business; they are
almost entirely confined to jobs. I
want the Central Home Minister to
enquire into this . The Assamese boys
m the Central Government under-
iakings are very limited m number
The headquariers of almost all the
Central Government undertakings doing
business in Assam are not located in
Assam but outside Assam. For ex-
ample, the petro chemical complex’s
headquarters is located at Baroda, that
of Oil and Natural Gas Commussion. at
Dehra Dun, similarly in respect of the
cement factory, at Calcuita. People
are employed in these outside head-
quarters and transferred to Assam.
‘When we say that local boys are not
getting employment, the reply given to
us that these are all India posts aund
all Indig transfers are allowed. I can
give specific cases where persons were
appointed on a particular date and the
next day they were transferred to
Assam. When there are thousands of
unemployed persons on the streets in
Assam, will they not have a feeling of
regervation when they find that they
are not even allowed to compete for
their jobs? 1 am asking my friends of
other States, don't you think in such
& situation the same turmoil would
have been caused in your State? So
long as this ingecurity continues, un-
rest ig bound to continue. In Assam
it may be in the name of language.
In other States, {f may be on other
" igwyes. Thia "baslc cause must be re-
medied. The apprehension in the
minds of the Assamese people, because
of the unfortunate propaganda by cer-
taln interested sections pf the populs-
tion that Assamese language s going

NOVEMBER 28. 1977
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to lose its righ'ful place in Assam
because of the continuous influx from
other areas, must pe removed, and
there should be adequate safeguards in
the matter of employment, I do not
say that Bengali boys should not get
employment. But this unscrupulous
method of employing people outside
and transferring they to Assam the
next day should be given up. Lot
everybody have equal opportunity for
employment. These are the basic
causes, which I hope my friends will
try to understand and appreciate.

324

Tr‘lere is a third cause of violence
this time 1  Assam, Unfortunately
this time violence has erupted for the
unforsecn hands of some other forces
I am not{ going to name them 1t is
for the Home Mmustry to find out.
Mr. Guha has agreed that the student
community 1n Assam by and large has
been peaceful in these disturbances and
1 gwve full compliments to themn. Let
us look at certain facts. When the
Gauhati University toock the demmon
to make Assamese the medium of in-
struction, resistance in Cachar grew
and certain petitions were filed in the
Supreme Court against the decision of
the Gauhati University. Because of
this, there was an apprehension in the
minds of the students that Assamese
language may mnot get its rightful
place, that the national policy of
having education through the regional
language may be thwarted. There-
fore, a day of bandh was observed in
Assam on the 5th October, 1972. In a
place known as Kharupstia, this hartal
was nof observed. Some students went
from neighbouring Tezpur towm went
there and disturbances took place. You
will be astonighed that out of the 40
persons injured, 88 were young
Assamese boys, Qne Assamese boy
was brutally killed, That is the first
day on which dfs'urbsnce toog place.
I ask my friends from the other States:
It in their State, while pleading fora
legitimate caune 38 young boys of their

¢ State are brutally injured and one bey
is killed, will they be able to meintain
peace in their State? (Interruptions).

i
~
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Sir, I am not yielding. On the 5th' this
took place. Let the Home Ministry
«deny these facts. On the 7th, a day of
mourning was observed throughout
Asgam to pay respect to the departed
goul of that young boy who was killed.
In a place called Hojai, this mourning
was not observed. (Interruptions).

MR. CHAIRMAN: When you were
speaking, Mr. Guha, nobody interfered.
‘Whatever you wanted to say you have
said. Now hear the other side.

SHRI DINESH CHANDRA GOS-
WAMI: As I said, the hartal or mourn-
ing was not observed in a place called
Hojai. Two Assamese studgnts, Anil
Bora, General Secrctary of Nowgong
College and Naren Barua, General
Secretary, AD.P. College, went to that
place to request the persons to observe
the hartal. They were versuaded by
Jocal authorities to go back because
there was tension. Thesc boys came
back. While they were coming back,
Anil Bora was kidnapped by some un-
known persons and his dead body,
mutilated, with the head cut off, was
found after 10 days, i.e. on 17th Octo-
ber, 1972. The other boy was brutally
injured. I am asking my friends on
the other side, even Shri Samay Guha,
it it happens that while a young um-
versity student, the Secrelary of a
particular college, when he is taking
part in a movement for a legitimate
demand, if he is brutally murdered,
can anybody prevent violence from
erupting in that State?

SHRI SAMAR GUHA: Since he has
mentioned my name, I want to ask
him a questlon.

SHRI DINESH CHANDRA GOS-
WAMI: I am not ylelding.

SHRI SAMAR GUHA . In that group
90 persons were non-students. He has
named the wrong pérson......(Inter-
ruptions)

SHRI DINESH CHANDRA GOS-
WAMI: I am not justitying viclence
but I am asking: can you guarantee

AGRAHAYANA 17, 1894 (SAKA)
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peace and tranquility and absence of
violence 1n such provocative zondi-
tions? I am not accusing any commu-
nity of creating these conditions.
Certain forces have brought it, 1t iy
for the Government to find out these
forces.

In Golaghat another boy was mur-
dered on the 29th October, a student
leader, and his dead body was found in
Sarupathar area. I am asking you, if
in your State you found that bright
young boys who are student leaders
are murdered by some unknown forces,
can you say that violence will not
erupt? If you can guarantee it, 1 will
hold myself guilty for whatever has
happened. 1 do not know who has
done it; I do not know who has killed
these people. It is for the Home Min-
ister to enquire and find out the cul-
prits. What I am trying to put before
the House with all the emphasis at
my command is that the student com-
munity in Assam have acted very
regponsibly. Because of such provoca-
tive actions which have taken place in
Assam at that particular moment on
the delicate language issue, it was not
possible for the government to stop the
violence. As I have said, I do not
stand for violence and I do not sup-
port the violence that has taken place
in the entire State. These facts have
to be taken into consideration.

I have given the facts. Let the
Home Ministry deny the facts. If any
of the facts which I have mentioned
are found untrue, I am prepared te
resign my seat in the Lok Sabha. {1
take responsibility for the facts that 1
have mentioned and I am prepared to
resign my seat if they are proved
untrue. Let Shri Samar Guha accept
the challenge. If his facts are found
to be untrue, will he resign?

SHRI SAMAR GUHA: Surely, I will
also resign my seat in Lok Sabha if
there is an iota of untruth in what I
have said in this House. I have sl
the papers with me, I am happy that
my friend {s prepared for a judicial
fnquiry to find out ...(Interruptions)
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SHRI DINESH CHANDRA GOS-
WAMI Though you have not accepied
the challenge, far a peaceful debate,
I am withdrawing the challenge

(Interruptions) 1 have withdrawn the
challenge

Now, with that background of vio-
lence, I come to the language polivy
Shry Indranpt Gupta asked me thus
question why 1s it that a unanimously
passed resolution of the Assam
Assembly about a separate university
for Cmchar was later withdrawn’
When the Gauhali umiversity took the
decision, Assamese and English were
the medium of mnstruction m this um-
versily The Assam Assembly by a
ynanimous resolution tock the decision
that for the district of Cachar a sep~
arate umversity will be given because
there were some doubts that Cachar
have a majority of Bengali population
Can you conceive of a State offering
a umversity to a diwstrict but the dis-
trict refusing ft saymmg “we do not
want the university”? Why was it
refused® It was refused because the
people of Cachar district not only
wanted 1o protect their own interesis
but they wanied to act as the guardian
of the Bgngali population of the
Braamaputra valley Who has given
them the au'herity to act as guardians
of Bengali community mn Brahmaputra
valley? 1 represent Gauhals Why
should I or the people of the Brahma-~
putra vglley including the rnonty
epmmunity allow the people of Cachar
{0 act as the guardian of the Bengall
population of the Brahmgputra valley®
We are the elected representatives to
look, after their intevests, Therefore,
the: entirg conflict has heen that the
peaople of Cachar hiave not tried to
tdentify with the sspirations of the
people of Assam  Ultimately, when
the Cachar pesple dhd not want it
when the Brahmaputra valey people
did not want it; the Covernment found
fteelf im a helpless position and there-
fore, had to wilhdraw from the Re-
sojution.

¥ i FYO]
T will conclude by eaymg that if
from the lapguage  distusbavces: sy
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body has suffered, it i we the people
of Assam Because of the lamguage
disturbances, there has been social
tension there, economy has been erip-
pled for months together and political
atmosphere has been vitiated We are
sick of this language trouble in Agsem
We the people ot Assam want to get
rid of 1t There are only two possible
sclutions to ge! rid of this language
problem One 18 to evolve a national
policy on the basis of already existing
guidelines by which a}l the States can
be guided If no mnational policy 1s
evolved pending the evolvement of the
national policy, the only alternative is
that 1t s for the munorilies to make
mmtegrated efforts for all round pro-
grass of the State and accept the basic
policies in the State mcluding the
policy of language I appeal 16 the
minorittes of Assam to identify them-
selves with the aspirations of the peo-
ple of the State If they i1dentify with
them there will be no problem If
they do not identify and they want to
try to creale an atmosphere that they
have got a sperial identity of their
own unfortunately, the agitation for
language in Assam wath its accompani-
ed tension in spite of all our pious
wish may erupt agan

%SHRI J MATHA GOWDER (Nil-
giris) Mr Chairman, Sir, on the
Twelfth Report of the Commissioner
for Linguistic Minorities in India, I
would hike to express my views.

Articles 29 30 347 and 350 of our
Copstitution havg a d bearipg ,on
the safeguards for lingul minorities
Similarly, Articles 14, 15 and 18 of the
Fundamental Rights Chapter of uvur

Constitution. opergip as pafeguards
for the ic miporities , In view
of these specific constiﬂxﬂoml provi-
song for safeguerding fhe, vights m
uu?imﬂe minorlue h ix

an plrt

whe actual protecﬂm

gwentotheminthemntmdm
ing thesq
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“"#The Originel speech wes delivered in Tamil,
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exist only on paper but not in actual
practice. Article 16 of, our Constitu-
tion provides for equality of oppor-
tutiity ‘in thé matters of public em-
ployment. Bui, in many States, know-
ledge of the State officia] language as
a pre-requisite for* entry into Slate
Services is being insisted upon. I have
t{o say that this nulliles the right of
equal opporiunity in the matters of
public employment as enshrined in our
Constitution. What machinery the
Government of India has set up to
supervise the progress of the imple-
mentation of ‘he safeguards for lin-
guistic minorities, I would like to know.
.

Here, 1 am constrained to point out
that the right to property, which is a
tundamental right, is bz2ing enjoycd
only by the rich sections of our society,
which today form a microscopic mino-
rity, while for the majcrity of the poor
1t is just a mirage. Whereas the Gov-
ernment are zealous in protecting the
right to property, ‘hey show total in-
difference in the matter of protecting
the constitutional rights of the lingu-
istic minoritics. This is the position
obtaining in the 25th Silver Jubilee
Yéar of our Independence. 1 have gone
through ‘he Commissioner’s Report of
the last four or five years. I have to
regretfully point out here that all these
Reporis contained similar catalogue of
failures in implementiing the safe-
guards of linguistic minonties. The
12th Repori is also just a monotonous
repetition of the same kind of failures.
If this is all that the Commissioner has
t> sgy year after year and also express
his or her belplessneas I get the feel-
ing whether there is any need for the
Commigsioner at all.

The hen. Minister may take umbrage
under the plea that these are imple-
mented by the State Governments. Is
the position any different fn the Union
Territories which are directly under
the ¢ 1 of the Central Government?
Frém the 12th Report I find that the
pérfotmancd of the Union, Tegritaries
is B0 betfer. b
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The basic requirement for imple-
menting these safeguards is that there
should be an institutional setup. In
the Punjab and Nagaland so far no
such machinery has been set up. I
would like to know what steps have
been taken by the Central Government
1o ensure that such a machinery is set
up in these States. The States of
Assam, Jammu and Xashmir, Maha-
rashtra, Orissa, Rajasthan and West
Bengal have not so far made available
to the linguistic minorities the specific
safeguard; provided for them. They
bave not yet published any pamphlet
detailing these safeguards, Can we
not expect this elementary thing from
these States? Surely we can. If they
huve not done this, how are thev im-
plementing these safeguards? Though
the Union Territories of Andaman and
Nicobar Islands, Delhi, Manipur, and
Tripura have such an institutional
set-up, yet they have also not published
these safeguards so far.

It cannot pe controvertedq that the
Commisgioner can function effectively
only if the State Governments provide
him wilh the necessary information
and statistics. But, for the years
1967-68, 1968-69 and 1969-70, in regard
fo the statistical data about the edu-
cational facilities in minority languages
for primary education, Andhra Pra-
desh, Assam, Bihar, Gujarat, Haryana,
Jammu and Kashmir, Maharashtra,
Nagaland, Orissa, Punjab and West
Bengal as also the Union Territories
of Manipur, Laccadive and Mincoy
Iglands, Goa, Delhi, Chandigarh have
not forwardeg the requireq information
to the Commissioner, Some excuse
may be found for other States but
even Delhi State is remiss in this
regard. I have stated this to show
with what interest the safeguards given
to the linguistic minorities are being
implemented and how the Linguistic
Minorities Commissioner is being as-
sisted in the discharge of his duties.
In the U.P. and the Punjab, no mino-
rity language is used as medium of
ipgtruction =t sepondary education
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level. That 18 so in primary education
Jevel also In the Chapter on Educa-
tion m the Union Territories, Chapter
X, of 1971-72 Annual Report of the
Mmistry of Education, 1 has been
stated ihat m the Umon Territory ot
Andaman and Nicobar Islands, the
primary education 1s being imparted 1n
Hindi Bengal, Urdu Tamil, Telugu,
Malayalam Nicobarese, Enghsh and
Karen 1If the Ministry of Education
could be supplied with this information
why should not the Commissioner be
gwven the same nformation for in-
coporation 1n the Report? I would like
to know the reasop for th  Union
Ternitory of Andaman and Nicobar
Islands nol sending this nformation
to the Commussioner

In West Bengal Bihar Haryana
Punjab UP Himachal Pradesh Delh
and Maharashtta knowledge of the
S'ate official language for rccruitment
10 the State Strvices 1, compulscry
This only mtans that the linguistic
manorities are reing deprived of their
fundamental rnight of equal oppor-
tunity for public emplovment I am
suprised to sce this position 1n Delht
State also  You know Sir that Delhi
18 a cosmopolitan city and being the
capital city of the country people from
all over the countiy are lLiving here
Such a provision mihtates against the
constitutional right given to the lin-
gustic minorities During the vear
under Report out of 307 complamnts
received by the Commissioner, as many
as 194 pertained to non-implementa-
tton of educational safeguards This
has been pomnted out, not by me from
the Opposition, but by the Comms-
sioner for Lingmistic Minorities Bar-
ting Tamil Nadu, where my party is
in power, n almost all the other States
knowledge of the State official lan-
guage is essential prerequisite for entry
irito public services I need not say
that in these States the Congress
larty is in power and the Central
Government under the same Congress
Party continue fo remain a soleut
spectatdr, instend of exercising their

NOVEMBER 28, 1972

12th Rep. of 332
Conumasswoner for
Lang Minorites

influence on these State Governments
for implementation of constitutional
safeguards given to the lngwmstic mino-
rities  In the State of Mysore, where
the Congress Party 15 in power, recent-
ly a Resolution regaiding ‘the Sons of
the Soil’ was passed Only yestarday
D1 Gajendragadkar 1n his Nehru
Memorial Lecture has warned the
nation of the inewvitable disintegration
if the policy of the Sons of the Soil’
&41ns credence  as  also  momentyrmn
Recently a well-known dancer from
Tamil Nadu was prevented frora stag-
ing her dance performance in Mysore
by people owing allegiance to the
1uling party just becau e she rclused
1o dcclare that she helonged to Mysore
State

SHRI B V NAIK (Kanaia) Tumil-
uns are m a majority i o u Capital—
Bangalore City—and they are l1*ing
i gord harmony 1 hope the hon
Membe: will not disturb that har-
money

SHRI J MATHA GOWDER I do
not deny that Tamilians are in great
number= 1n Bangalote cily All I am
sayimng 18 that the Mysoie Legislature
has passed a Resolution on “the Sons
of the Soil”

SHRI K P UNNIKRISHNAN (Bad-
agara) I know what treatment you
are meting out to the Malayalee min-
ority m Gudalur I do not want to
disturb you

SHRI J MATHA GOWDER 1 will
tell my Kerala friends that
only in Tamil Nadu the MNnguistic
minorities are getting full protection

SHRI K P UNNIKRISHNAN You
are using the DMK gplit to ter
rorise the Malayalees in Coimbatore
and Madras I can prove that before
the House. Your—party is guilty of
all these things.

BHRI J MATHA GOWDER- 1
would only say this to my Kerala
friend that so far ag Tamil Nadu is
concerned, we have always bien give
ing full protection to the lnguistic
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minorit.es and we will continue to do
so for ever. I may tell my hon. fri-
cend that the Kerala people are spread
all over the country and I am only
pleading that all linguistic minorities
should be given full protection thro-
ughout the couniry.

SHRI B. V. NAIK: How about
MG.R.” Is he not a son of the s(1)?

MR. (‘"HAIRMAN. One or iwo mn-
terrupt ons are all right, but not too
niany. .

SHRI J. MATHA GOWDER: In
Mysore Stale there i1s no protection
to the !lingustic miorities and 1t 15
so in all other States where the Con-
gress furty 15 in power Yet, the
Central Government are silent spec-
tators Bui, when the Tanul Nadu
Government has ensured thal all the
constituiional safeguards given 1o the
Iinguirte minorities are implemented,
ihe two Central Ministers seem to be
determined in creating difficulliey for
the State Government in maintaining
peace and tranquility.

SHR! K. GOPAL (Karur): low 1s
it relevant io the subject? Is the
Centre responsible for law and order”

SHRI J. MATHA GOWDER: Before
I conclude, T would like to point that
the Central Government should not
utilise the constitutional safeguards
given to the lnguistic minorities 1n
the couniry for achieving partisan
pohtical ends. Unless there is a rea-
listic change of attitude and approach
on the part of the Central Govern-
ment so far as the implementation of
the safeguards is concerned, mere dis-
cussion on the Report of the Com-
missioner for Linguistic minorities
will serve no useful purpose; this Re-
port can as well be consigned to the
archives of the Government.

With these words, I conclude.

it v wgm aidn  (TelEE) ¢
g fernfufers arenfedy o arogdt
fPei? e frare e § 1 Wl gfe X
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7% faawe w37 ¥ §© WEATHF 1 34
? WX 3o wrfus W & war & 1 gaT
I3 38 Foi =Y W s ag Ot fF
THHT arerar fear ar o s A
war fr e ewT Ay & war ¥
A G FEqwT & AW A WA G3UT H
wh 2, fafem wdot § wg¥ &, wost
wET Ay 3 gfee ¥ AT &
g &, gfafadt £ gfee & ot &y
TEUT ZAY qZHA 3500 Hw AT
fad « 1 Q¥ g1 <F & o1 v 1 AW
TuiReE #Y {1 AW @, ag it
EaTmIRIgE A E & 2
1 IEl e qvg & s fear ard
e g7 <Y ¥4 5 99 AWy T wmEr
TA@T § AT T qgAr & 1 wEw
HIT g1 1 FF 97 faarg awr foz
TrIEETIA AT I gAME Ll AR
agT quar & WIT IW A%4 T 7 &)
gt grat & T g FameT § TEvAAT &
are 9 ag Wi ar fg wnfos gwee
#r gfrz & W@EATT XA XTI LY
M A FE TR TN 9 A vy
Arafrrag? s e dar wgEm
gargfs wadr@ i) swagd
fir TarmaT & Tgd ud wwwem, et &
MO AETE agd YW@ § Wi
oy ¥ 41g 25 a9 & sfamiE @
< warvg & S vl QAT A At <war
¢ fr ok vge WTeT ¥ AW e ¥ o
gt @Y | wwrefaw gfee & afereq
o @it 5 SR I W 9w
e § | O Tk WY WISt w o A
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FH ot Ag 9 A & | qEHAT X
TR 97 3 O A, o F A qx A
8 q AARFT WIWTET NIRRT FT THAT &
a1 wgrarsy, qfRAArS wre, wraTw
e gaarfz & Car svar # fs wwr ¥
AR X ATTER AT AT § 1 gT U
WY Ar N gAY wheaar s a4,
qAXGT 4wy gama ¥4 | sfwe
ug g ¢ gwrd gdeEr @ owad
ST o arfvaar a1 | afx 7 feg
Fam o ag we feogm fog @ W
fez w7 & qeazdw o gd gA A
AEFL W AT AT T gW WIX WT ¥
wrearfaa @1 w1z T AR 2
F01ET gfeorat & fog g & wiew o
& fa& &, W A7 Wi q9gAr 9T qiqa-g
o faar & 7 Ay w<F gw ¥ 97 Y
Jar AT A ) uA A gW B SAET AR
& e ¥ o Fawy oiET A
gam T fedY St & orer & AY
T 7egf & & g se F1 T
B sl FAmaT g O aga gé
g frard oed & 1 aeaT faad o gat
T & IFIY 9 XY TEFTAT, ANTATAT
ot wemr b Al g @ATfaw ard
ey fed &)

waT ¥ qmw o graTw o aui
g ¥ 1 o aga vreer AW ¥ ) FAR
aga & fagr o wfvdy dar el 4
wche oft &t AR F 6 Ty WY
i wrgwt | A% wfeve, o
gfanr, T wifray ot o gt
sfvwettar, It tredtiver & e s
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T2y &1 & W aga wod § mitafia
§ 1o g aw Fed 9 wgw ey
at T vt & qaf A agw &
& Zw AT VIRAT VY &, wrerw g,
TG FIAT 1§ IS ATV A7 TIWE
Fwdf

uF qfeT wTT gwy wiw ¥ vgAr

qT IAFT IET SIAHT &Y Wiar § ar 9%
T4t ¥ 7 gaar frwar wfeg 3w
52w ¥ sawr gw ¥ afyara ¥ sifaar
farart & 1 gt ag gfaar fraet wrfee
IuT wiw, fagre wifs s #1 =af
AIETH 4T I a7 HGIITL AT FYT 7
T T IOV AW HrqT § A F7 IAHT qY
wfaw wfy & f ag a7 ors fe amw
FEATH ? g g WY Jaray wr fratw
gar & 1 Bf wgar @ owRring W
wgrafican, 4 w1 gfore, e
BT NEHTEER | T €T ITE Y qI9
gt 3 &1 37 uw & wmw W aw
gaw ¥ TE Wt & g ow ¥
forg W /T #Y AEAT g ¥ 6 foreeny
T A AT WY § 99 " Ay fredy
Seredywqren /e 39 gu A E?
sar oirer F T T I A A A TS
fix wyaw Ay P ? wa A ay wEar
g fin forad o wfawre § € gowy aff
famy wifgn & 4y ¢ deiveien &
7 o¥ w1 Wit wpew ¥ ol
ey et aly fear § o dfew
e e, T 2w iy
g weorr o 5wy sy &
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garew qwTR ¥ glrar @l Wi g
HqWY & S AT 5 SAWY ¥ ond av
Faat yeaw fasrar =fge | agr wod
£y oot Prelt £ wrrAT WEr @Y @ WYy
W o ghe ¥ oY A g ad §
wFAvAT AT 79T § AT o9 wH 9g
foE #ar & &t 99 P A W= R
oy fogat wrAT 8, oA AR arfe SAwT
¥ar SrEr 7N w7 9% 97 3w 9% fw
e g T QT ER A AT AF |

¥ am & wefcie ¥ A X
WY HFAT "rEaT g 1 & woAr ) g
FarE 1 20 AT g § I AW ST HT
FEE AN AATAT | R T R ]
{T T AT A I wEy AT A
TavA @t § 0 87 arafuswar W
ary ®Y &Y fF < SeTwg w1 9 O
w1 X wrE wiwe a8 ¢ 99 av fr
gar gs¥ [ A g ¥ | W
qform 7z gwr & 6 AT a9 4@
gxt, afepa AT WAt ST @
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wETeTg ¥ T WA GAT Ay G Mgy
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ava g et | AT weTOS
AT & & wfEw qr wRTos ®)
TEN WX wRX A FY v §, A
ST, WY I 68 SR Fw ¥ §
et #r ¥ qower o wwwar 7
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PO SR & o 3w w2 Y ey
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547 7Y dray W Aed § 7 g gy
fadmr Atfr & gerg ¥ wEX & W
# fE greer % & o dfrw garfenm
g &Y aF, ¥fmy ¥ oF, ¥ww .
& W% | 99 EW WYA ey Sy
oY fa2wy § 9w a9 W § 19 aee
T FE & A W ¥ owwr wdwr ¥
AT FTF a9y ¢ &Y I 9w w24y
W W wEER w9 Y a9
T ] ? v gro @ E Yaey
#Y afefyy & @y ay oy 77 o g
iy & wfy wgef AT arfye )

ag Ot ¥ & g wiigw W@ &)
T ga&r A fae ard, 9wt frar
7 @ g, s asr fader ¥ s
wgT w7 forar AT 9w d et ¢, e
fra aweft &, sow faw awT B, WY
W o A § WA § ok
wifa® TReaTd g g1 AT § A arsar-
&t AT AN o1 wor oo ) wwar
£, T8 T %7 I {57 qunTT &Y awan
gt fmqgzam gl asd §, o=
TP § gaW g '
migs faww 5 gfie ¥, 3o and
¥ gN THET GEIAW WIAT EOT | W
1 S A4 7 AT 9T Ty AT orar
§ o g g W@ goww §, a9 w@nd
g

U AT X ITGETT A W
& amdy g % g wgar f o waw
mar & B war YT depfy & Aoy,
e g vk i &, wrefaer sk
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Wty &, ST A wraew ff 4y,
o WINT F ATH 9T FF AT &§9E LEARA
arfad 1 e w1 wfeerEy & oF T
w1 afcaa En & wowew QA 8,
wiq0 wase agl, s ¥ wor faard

g '

SHRI TRIDIB CHAUDHURI (Ber-
hampore): After the sober speecih we
have just listened to, it is very diffi-
cult to enler into controversial mat-
ters, but even then I will he fajling
in my duty if I do not raise certain
issues which cannot but be very con-
troversial today, Bui at the outset,
let me tell the House, and also
Government which has failed in
jits duty mnot, only today but for
the last 25 years, that it is not
a problem between Bengalis and
Assamese In  Assam or between
this linguistic minority or that lnguis-
tic minority and the majoritv in a
particular State, Assam today is vexy
much before people's eyes becauve of
certain deplorable things - that have
happened there very recently. I do
not blame the Assamese people, but
for that matter, I would ask Govern.
ment not to find fault with the
Bengali people either. This is a na-
tional problem. Let us recognise that
we have failed as a people, as a na-
tion, as a Parliament, to lift this issue
of linguistic minorities out of the con-
traversial maze in which it finds itself.
Today it is in Assam. Toémorrow it
will be in Mysore. Day before yes-
terday it was between Andhras and
Tamils and so on. It will go on hap~
pening like that,

That is why in my amendment, I
have proposed that the leaders of all
- parties ghould seriously consider whe-
ther it is not high time that we all
again sit together to consider the
whiole matter anew. I have suggest-

ed in my  Amendment ‘that @ high-.

powered ' comunission . .cofmposed . of

leaders of ‘all parties in beth - I{mne!:
mine

"¢ of Parliament . g
' qnstlon and come 10 an
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If. this is not acceptable, let the Gov-
ernment appoint - & high-powered
commission who will deal with ‘this
problem and find out lasting solu-
tions. And lasting sclutions can be
found provided we. are determined to
do it, If we do not do it, things like
those that have happened in Assam
will continue to poison the political
atmosphere again and again.

It has been mentioned in this House
that this trouble has cropped up not
once but five or six times. We have
also to consider the fact that it has a
long history. After the grant of pro-
vineial autonomy in the days of the
British, this problem has inevitably
corne Gpn. Under the British ad-
niinistration, they divided the whole
of India into provinces to suit their
own convenieace, In that region
known as Assam, there was a conglo-
meration of various people along
with the Assamese people. I have
no doubt in my mind that the Assa«
mese people have as much right to
have a linguistic State of their own
and determine their political and eco-
nomic future as they deem best, as
any other people in other regions. 1
have no doubt in my mind that that
right should be ensured and proteci-
ed by all means. )

But the difficulty of the situation has
been that the other communities, the
non-Assamese speaking people, bave
been joined together in that region
which was known as the British pro-
vince of Assam. Look at the result.
The inevitablé result has beén that
we have been forced, much against
our will, much against the will of the
Assamese leaders themselves, to break
up the State of Assam into seven or
eight independent units which" have
had to be rormed 1

When Nagajand State was baim

debated -here, ‘when -the - lnte. M.

and of
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following in the eastern region of
India which was then known as ihe
British province of Assam. After
Nagaland, you know now that Mizo-
ram has come; then Manipur has
come; then, on this side, Tri-
pura has come; Arunachal Pra-
desh, formerly known as NEFA,
has come. Whether viable or
not, this Parhament had to surrender
to their demand, and we could not
resist 1t. Because Assam is today very
much before our mind, I would like
all the leaders of Assam and also the
Government to seriously consider one
proposal in a consiructive spirit.
There 1s no doubt about the fact that
the Assamese-speaking people are in
a majority there, particularly in the
Brahmaputra valley. The whole trou-
ble in the Assam region has been the
competilion between the Bengali
middle classes and the Assamese mid-
dle classes for the various opportuni-
lies that have come in the wake of

what used to be  provincial
autonomy before independence
and what is now called
State autonomy. If you really

want now {0 remove this issue irom
the arena of all controversy and 1o
eliminate the violence that also erupts
{from time 1o time, in order to ensure
that the majority of Assamese people
in the Bruhmapuira valley may not
be subject of any further attack or
challenge, the question has to be ask-
ed whether the Bengali-speaking dis-
trict of Cachar should not be sepa-
rated from Assam and made a Union
territory or made into whatever type
of unit you think best but you must
take it out of Assam so that there
may not be any controversy on this
igsue.

As my hon. friend Shri Goswami
was just now telling us, the Assamese-
speaking people, particularly the
student community and the university
teachers and others, had a feeling that
the people of Cachar were trying to
dominate Asgam. If that be the
source of trouble, separate Cachar
from the State of Assam, and maske
v i emacate, Biaty it that is

it & separa
thought best. ¥ Mizoram could be a
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viable State in your scheme of things,
then Cachar too can very well be a
separate State in that region. Actual-
ly that demand has been raised by
the people of Cachar, and I would
say that even by the elected repre-
sentatives of the people who belong
not to this side of the House but to
the other side of the House this
demand has been raised.

If good counsel and constructive
imagination is not brought into play,
what will happen? I remember the
day, ten or eleven years back, when
in 1961 riots took place in Assam, 1
sought an interview with Prime
Minister Nehru., He said: young
man, why are you agitated? and 1 re-
plied: I am not agitated, my heart is
full of fear. I am afiaid not at what
happened to Benzalis in Assam; I am
afraid of the repurcussions in Bengal.
I again sound a note of warning, You
may have a very efficient Chief Min-
ister there, Mr. Siddhartha Shankar
Ray. But an under current of (lis-
content, under-current of uneasiness
amongst the people 1s running high
in the whole State because of things
happening in Assam; and Ray or no
Ray the Minister of Home Affairs in
that State Subrato Mukherjee has
already declared a students hartal on
the 29th of this month. He said that
he was doing i1t as u leader of the
Chatra Praishad. I do noi know whe-
ther the hands of Subrato Mukherjee
will be stayed; he is your partyman.
But there are other people to take
up that sort of call. It is now in the
castern region; tomorrow 1t may be
in another part. That is why 1 sav.
for Heaven’s sake, for the sake of the
future of this country take courage
in both hands and do the right thing.
The Prime Minister does not lack
courage; she has faced odds in her
political life and in the comity of
nations she has raised the position of
this country high. She has faced the
military dictatorship of Pakistan and
she has changed the history of this
region for gometime to come. Let
her, let Parliament, let the Govern-
ment take courage and appoint a
high-power commission and give
them a clear directive: you have to
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(Shﬂ '!‘ﬂdib Chaudhm'i)

find; & solutien to;thiy .problem. Le:
us; all parties sit  together round a
table and .say what right{ we would
guarantee to our linguistic .minorities
in different States; let a directive Bo
from here that not only their linguis-
4ic rights but their citizenship rights
must be upheld

My charge against this Govemment
is this. Other speakers have made
reierence to thmgs which I will not

. Bo into in detail.” Although this mat-
ter conicerns law and 6rder in 1953 it
Wg pdssfble for us to raise this matter

- with Govind Ballabh Pant who was
the Home Minister. We could raise
tl’us matter by tabling adjournment
motions and we could get an assu-
rance and get. action initiated. In
1961 the Chairman of the other House
and’ the Speaker of this House ap-
pointed a committee ‘unider the chair-
manship of Shri A. P. Jain which
vxsx.ted Assam and tried to put for-
ward certain constructwe suggestions.
Those suggestwns were never acted
upon. I have made an appeal With
all’'the sériousness at my command
to "¢insider the two constructive sug-
ges:xons that I have put forward. Let
there be a high-power’ comnussxon to
consider the issue. Secondly, lét our

_ friends from Assam and let the Gov-
ernmeént also seriously consider y
suﬁgestion to allay the constant suspi-
cion in the minds of the Assamese
majority in the' Brahmaputra valléy,
that their suprematy in Assam is
chanenged and - ‘would' ' always
‘be Jiable to be challenged because
of the Bengalis  from ‘Cachar
and  Bengali unmigrnnts ‘Stop
immigraﬂon ‘by  all ‘“means. - But

also take Céchar out of the bounds of

: and make it '8 Uhion ‘Terri-

1 do. ot “have’ the figures wlth

S At least’ 11 o 13 lakhs

éemﬁ-speaklnx pooge “would Be

' NOVEMBER. 28, 1072 X
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Shri. Luadhar Kptoki; and .others—
let them give seripus, connderatmn to

this. suggestion and let us try to evo-

love a lasting, solutdon

MR. CHATRMAN: Shm Gogm

ot quwg e () 2 gwrafy
T, WY -WRT oy Fyer N @ wram /7
e & faara ar agi ? UwegTT WY
ari fg=yeara 3 dav gur § o

SHRI TARUN GOGOI (Jorhat):
Sir, India is a vast country, almost a
continent full’ of “@iversity, where
people © ‘of different regions

speak. different languages.” There are
15 recognised languages besides other

and there are thousands of dia-
lects. So, the nature and magai-
tude of the problem of linguistic

minorities could very well be ima-
gined. States were reorganised on
linguistic basis to mitigate the diffi-
culties of languagé, but still the pro-
blem has not been solved. Various
attempts have been rade by thé Gov-
ernment of India. There ‘are several
provisions ' in the Constitution ‘for-
the ‘safeguard of linguistic minorities.
The problems have been ' reviewe:i
from time to timeé by zonal council
conferences, ‘Education Ministers’ Con-
ferences, Chief Ministers’” Conferences
et¢. Many recommeridations. have beep
made by these conferences and the
State  Goverments have been trying
their level best to' nnplement the
recommendatmns, although - slmost &l -
the .States hdve not xm emented the
rwomme'ndimcns lnto‘_tq

I come from Asgam, wh:ch recently
thnassed a mass. movement the like
of which it has never seen before. It
was sponitaneous,  Lakhs and lakhs of
pesple’ eame forward hng " dffereg satya-

‘gtaha’ #nd " thousanis ‘courted- mest

Wy thé ‘minds bf the
86 agitatéd maf'

ﬂ@ -vlﬂon? WHt 18" the. mw

..of» Led s 'e”:
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of violence. The people of Assam not
only disapprove of it but condemn it
in the strongest terms, All the poli-
tical parties have condemned it. Even
the studenti leaders who have spear-
headed the agitation have condemned
it. The students have been
praised by Mr. Priyaranjan Das
Munsi for the restraint shown by’
them in spite of great prvocation.
Otherwise, the situation would have
gone almost unchecked.

18.00 hrs.

What has been the issue? It is a
very simple issue. The issue has been

GIPND—L—2631--L8
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Commissioner for
Ling. Minorities
relating to the medium of instruction
in universities. What is the rational
policy regarding medium of instruction
in respect of linguistic minorities?

MR. CHAIRMAN: He may coniinue
his speech tomorrow.

18.01 hrs,

The Lok Sabha then adojcurned till
Eleven of the Clock on Wednesday,
November 29, 1972| Agrahayana 8, 1894
(Saka).



